
 167  Re.  Adjournment
 Motion  (Query)

 MR.  SPEAKER;  I  have  not  held  it
 in  order.  I  am  not  accepting  it.

 SHRI  JYOTIRMOY  BOSU:  I  have
 not  been  told  about  it.

 MR.  SPEAKER:  If  I  had  accepted
 it,  you  would  have  been  told

 PROF.  MADHU  DANDAVATE:  I
 have  made  a  concrete  submission  that
 in  wiew  of  the  urgency  of  the  other
 matter,  my  privilege  motion  might  be
 taken  up  tomorrow  and  the  other
 issue  given  priority  In  the  past  there
 have  been  precedents  when  members
 have  requested  that  such  mations
 might  be  taken  up  the  next  day.  Since
 the  other  motion  involves  the  question
 of  the  dignity  and  honour  of  the  en-
 tire  House—it  is  not  a  question  of  any
 party—I  suggest  it  might  be  taken

 up  today  and  mine  may  be  taken  up
 tomorrow.

 MR  SPEAKER:  I  can  say  tater  on,
 but  not  definitely  tomorrow;  it  de-
 pends  on  the  order  of  the  business.

 SHRI  JYOTIRMOY  BOSU:  I  have
 asked  for  suspension  of  the  rule  with
 regard  tn  a  privilege  motion  which
 stipulates  that  not  more  than  one
 motion  could  be  taken  up  on  one  day.
 There  also  I  have  a  motion.

 MR.  SPEAKER:  This  is  a  pending
 matter.  It  cannot  be  treated  as  a
 second  one.

 PROF.  MADHU  DANDAVATE:  Let
 it  remain  pending  for  one  more  day.
 Earlier  some  members  had  demanded
 that  the  question  hour  should  be  sus-
 pended  to  discuss  the  other  privilege
 motion  ang  you  said  it  could  be  taken
 up  after  the  question  hour.  I  have
 also  said  that  there  have  been  pre-
 cedents  when  privilege  motions  have
 been  postponed  to  another  day.  So
 mine  may  be  taken  up  on  gome  other
 day.

 MR.  SPEAKER:  I  am  not  treating
 it  is  2  precedent.  It  is  just  a  sub-
 mission.  Why  do  you  bring  it  like
 this?  Tomorrow  the  Minister  might
 not  be  available.  Today  I  had  specially
 directed  him  to  come  and  explain  it
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 here,  I  cannot  commit  myself  to  to-
 morrow.  It  may  be  later  on.  Do  you
 agree  to  that?

 PROF.  MADHU  DANDAVATE:  I
 am  suggesting  that  it  might  be  put

 up  on  any  ‘day  that  you  consider  con-
 venient.

 MR.  SVYEAKER:  That  is  all  right.
 We  can  take  it  up  on  a  later  day.

 ee

 QUESTION  OF  PRIVILEGE

 CERTAIN  STATEMENTS  MADE  BY
 THE  MINISTER  OF  COMMERCE  IN
 RAJYA  SABHA  RE.  ALLEGED
 SIGNATURES  OF  SOME  M.  PS.  ON
 A  REPRESENTATION  FOR  ISSUE

 OF  LICENCES

 MR  SPEAKER:  There  is  a  privi-
 lege  motion  given  notice  of  by  many
 members,  Shri  Madhu  Limaye,  Shri
 Shyamnandan  Mishra,  Prof.  Madhu
 Dandavate,  Shri  P.  G.  Mavalankar
 and  Shri  Jyotirmoy  Bosu.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  What  about  my  motion?

 MR.  SPEAKER:  I  do  not  find  it
 here.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  huve  given  notice  under  Rule  84.  I
 want  a  Parliamentary  Committee  tu
 be  set  up.

 MR.  SPEAKER:  This’  will  come
 later  on,

 श्री  मु  लिमये  :  (बावा)  अघ्यक्ष
 महोदय  कल  ही  में  ने  इस  सम्बन्ध  में  सदन
 की  मान-हानि  ह. ६  नोटिस  आप  को  दिया  था  tv
 कल  शाम  को  6  बजे  में  खुद  राज्य  सभा  की

 कार्यवाही  को  सुनने  के  लिए  गया  था  और
 उस  कार्यवाही  को  सुनने  के  बाद,  प्रत्यक्ष

 महोदय,  मुझे  एसा  लगा  कि  कुछ  नई  बातें  आप
 के  सामने  रखनी  चाहिए  |  इसलिए  चार  सफों
 का  नया  नोटिस  भी  मेंने  श्राप  को  दिया  है।
 प्रध्यक्ष  महोदय,  इस  में.  तीन  तरह  के  मान-

 हानि  भंग  के  प्रकार  हो  गये  हैं।  में०  !  तो  यह
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 है  कि  व्यापार  मंत्री  करो  चट्टोपाध्याय  ने
 इस  सदन  के  सदस्यों  के  बारे  में  राज्य  सभा  में
 जो  बवसब्य  दिया,  उस  से  इस  सदन  की  मान-

 हानि  हुई  हैं।  इसलिए  पहला  मेरा  सान-  हानि
 का  आरोप  तो  प्रो०  चट्टोपाध्याय  के  खिलाफ़
 है  और  क्योंकि  वे  राज्य  सभा  के  सदस्य  हैं
 इसलिए  राज्य  सभा  के  चेयरमैन  से  बाच
 करके  उस  मामले  को  आगे  बड़ों  पड़गा।

 मेरा  दूसरा  विशेषाधिकार  का  जो  नोटिस,

 भूत  विदेश  बपारमंत्री  दोर  बेमानी
 रेल  मंत्री  थी  कलिंद  न  सिए  विश्व  खिलाफ़
 है  और  साथ  ही  ४]  जो  इस  लोना  सभा  के
 सदस्य  हैं,  जिसके  बारे  में  वह  रण  गया  है  हि

 उन्होंने  आवेदन  गत्  पर  हस्ताक्षर  Peg  Ey
 के  भ्राता  एस  7  व्यक्तियों  च्,  जो  पाई चरि
 यूनियन  टरी टरी  के  विभिन्न  हिस्सों  के  लोग
 हैं,  जीमो  राइिसन्स  दिये  गये  हैं,  तो  इन  लोगों
 बे!  खिलाफ  भी  भरा  नोटिस  है।  तीन  दे
 गलतियों  में  ने  पड़े  इस  बात  को  लेकर  का
 दिस  के  हस्ताक्षर  फोर्स  किय  गये  हैं,  उन  के
 बारे  में  भी  में  पचासवां  ies  दे  रहा  हूं

 इस  का  यह  मतलब  नहीं  कि  मेरा  मन
 बारे  में  बता  हवा  है  ।  में  केबल  7
 रहा  हूं  कि  उन  के  बारे  में  झ्मियोग  झगा  हुआ
 है  कि  इन्होंने  हस्ताक्षर  ये  थे  tv

 तो  अध्यक्ष  महोदय,  कुछ  बुनियादी  बालों
 को  श्राप  के  सामने  रखना  चाहता  हुं।  मेरी
 जानकारी  के  अनुसार  इन  लाइसेंसों  के  बारे  में
 जो  पहले  झ्रावेदन  पत्र  दिये  गये  थे.  इनके

 पहले  के  जो  विदेश  व्यापार  मंत्री  या
 न्दापार  मर्जी  थे,  उनके  मंत्रालय  के  द्वारा

 यह  प्र स्वीकार  कर  द्य  गये  थे  यानी  इन

 लाइसेंसों  की  एप्लीकेशन  भ्र स्वीकार  कर
 दी  गई  थी  ।  लेकिन  बाद  में  इन सदस् थों

 के  हस्ताक्षर  जिस  आवेदन  पत्तों  पर  है,  जो

 29-44-72  को,  प्राप्त  हुला  यह  जानकारी
 स्पो  चट्टोपाध्याय  ने  दी  है,  उस  के  भाष/र
 'पर  लगे  लोगों  को  लाइसेंस  दिये  गये  हैं  भोर
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 wit  बम्बई  से  मुझे  समाचार  मिला  है.  कि
 जिन  लोगों  को  ये  लाइसेन्स  दिये  गये  हैं,  ये
 लोग  अपन  लाइसेंसों  को  वच  रहे  हैं  ३ स्टर मी  डि-
 मैरिज  के  द्वारा  ।  जो  व्यापार  मंत्रालय  के
 द्वारा  छ्ैंडबक  प्रकाशित  किया  गया  हैं  उस
 के  तहत,  अध्यक्ष  महोदय,  ढुफिकिंग  इन
 ल/इसेसज,  यह  अपराध  है,  जब  तह  कि  माल
 मंगवाया  नहीं  जाता,  विलयन  नहीं  होता,  सब
 तगा यह  माल  बेचा  नहीं  जा  पत्ता  t  यह  कप
 के  निगम  हैं  और  इसे  विवरणों  ्  ध्  उल्लंघन
 ढथा है  ।  जो  लाइसेंस  दिये  गये  और  उन  के
 लिग्रे  जो  लेटर  आफ  आधे रिटी  होता  है  उसे
 का  भो  उल्लंघन  हुआ  है  ।  लाइसेंसिंग  में
 दुंफिनिग  हो  रहा  है  और  श्ग्यव  मोदी,  यह
 पूरा  जो  मामला  है,  यह  गे-पानी  मामला

 र  बजत  हो  गंदा  मामला  है  +  इसमें
 सीमित  दी  गई  है  ौर  ली  नई  है  ।  दि  इस
 के  पृष्टभूमि  है

 अध्यक्ष  महोदय,  जब  इस  के  बारे  में
 विजिटर  साप्ताहिक  में  खबर  छपा  तो  प्रे०
 चटुटावाष्  जय  के  ताया नस् यर,  इस  की  जांत
 सि  फ  Hilo  द: द.  4.  1  सी  |  ध्  झाई०
 बाल  उतर  सदस्य  ये:  पास  पहुंचे  जिनके  ताम  इस
 शाव रने  पत्र  पर  थ  और  इनमें  से  वाई  से

 लड़ा  मझ  वह  बताया  गधा  और  पराल  चट् टोया-
 ध्यान  ने  भी  यह  राज्य  समझ  में  बहाली  हमसे
 हस्ताक्षर  नहीं  दिया  था  आर  ये  वनावर्टी
 है.  झूठे  हैं  और  जेबून  नहीं  हैं.  लेकिन
 इन  मे  से  एक  स्वस्थ  ने  जाकर  जमाया
 सबमें  पहले  नाम  है.  में  उन  सदस्यों  की  सूची

 डन्स  नहीं  चाहता  कयोंकि  अखबार  में  वहू
 ्र  चुकी  है,  श्री  कुलमोहन  राम  क।  पहला
 है  और  उन्होंने  सी०  व  ०  झाई  से  5हा  है  कि

 हां,  मेरे  हस्ताक्षर  हैं  7  तो  इस  में  बह  सवाल!
 उठता  है  कि  जब  प्रो०  चट्टोपाध्याय  को

 मालूम  था  कि  कुछ  सदस्यों  ने  कहा  है  कि

 हमारे  हस्ताक्षर  जे न्यून  नहीं  हैं,  तो  उन  का वहां
 पर  नाम  क्यों  लिया  ?  जब  उन  को  यह  भी

 "याई सदस्यों ने



 a7r  Question  of  Privilege

 नी  चु  लिये]
 मालम  था  कि  एक  सदस्य  ने  कबूल  किया

 हैं  कि  मेरे  हस्ताक्षर  हैं  तो  उत  को  यह  नहीं
 कहना  चाहिए  था  कि  जिन  तीन  सदस्यों  ने
 इंकार  नहीं  किया  है,  उन  के  बारे  में  भी  मेरा
 प्रिजम्मशन  है  कि  इन  के  हस्ताक्षर  भी  बनावटी
 हैं  ।  भ्रष् यक्ष  महोदय,  दोनों  बाते  श्राप  देखिये
 कि  जिस  के  बारे  में  उन  को  जानकारी  थी  कि
 उन  के  हस्ताक्षर  फोर्स  किये  गये  हैं,  मेम्बरों
 के  कथानुसार,  उन  के  नाम  लेना  कौर  जिन
 के  बारे  में  उन्हे  यह  जानकारी  थी  कि  उन  के
 हस्ताक्षर  हैं,  उन  के  बारे  में  यह  कहना  कि  मेरा
 प्रिजम्मशन  है  कि  वह  भी  फौज  है,  ये  दोनो
 ही  अनुचित  काम  प्रो०  चट्टोपाध्याय  ने  किये

 हैं  ।

 जहा  तक  श्री  ललित  नारायण  मिश्र  का
 सवाल  है,  उस  समय  वे  विदेश  व्यापार  मठी

 थे  और  उनके  है  कार्यालय  में  या  घर  में  यह  सारा

 घायल  रचा  गया  a  श्री  कुलमोहन  राम  के

 हस्ताक्षर  से  यह  तैयार  किया  गया  और

 उन्ही  लोगों  के  खिलाफ  वह  जानकारी  मिली

 है  काग्रेस  के  सदस्यों  के  झाफंत  कि  यह  भी

 तय  हुआ  कि  कुछ  सिगरेट र  इस  में  फौज  किये

 जाएं  |

 चल  मंत्री  (ओ  एल०  एन०  मिश्र)  :

 यह  गलत  है  1

 श्री  द.  लिये  :  श्री  मेरे  पास  कोई
 साधन  नहीं  है,  कोई  इवैस्टीग्रेटिंग  एजन्सी
 नहीं  है  जो  में  सही  जानकारी  हासिल  करूं
 लेकिन  जो  मेरे  पास  खबरें  पहुच  रही  है,  उन
 को  में  प्रापक  सामने  रख  रहा  हु  कि  श्री  ललित

 नारायण  मिश्र  के  कार्यालय  में  या  घर  मे  एक

 यह  आवेदन  पत्र  तैयार  किया  है  ।  उस  के

 ऊपर  आप  सफ़ाई  दे  सकते  हैं  ।  में  केवल  यह्

 कह  रहा  हूं  कि  बाप  के  इंकार  करने  से  कुछ

 नहीं  होने  वाला  है  ।  इस  की  पूरी  जांच  जब  तक

 नही  होती  है,  सत्य  सामने  नही  प्रा वे गा  ।  मैं  यह
 दो  दावा  नहीं  करता  कि  मेरी  सब  बाते  की
 फीसदी  सही  हैं  शौर  ड्राप  के  इंकार  से  भी  कोई
 बात  नहीं  होने  वाली  है  ।  जो  जानकारी  मुझे

 AUGUST  28,  1974  Question  of  Privilege  m2

 मिली  हैं  उस  को  में  रख  रहा  हूं  ।  इसलिए
 श्री  ललित  नारायण  सिर  का  सम्बन्ध  इस
 में  भाता  है  कि  यह  शेवी  डील  उन  के  मंत्रालय
 में  तब  हुआ  जब  कि  वे  भ्ष्तिकार  में  थे  ।  दूसरी
 बात  यह  है  कि  इन्होंने  जिन  सज्जनों  को  'सीजन'
 कोट  में  कह  रहा  हूं  शरीर  उन  को  सज्जन
 कहना  है  लाइसेन्स  दिये  वे  लोग  सारे  कानूनों
 को  तोडकर  उसमे  पैसा  बना  रहे  हैं  -  30  लाख
 रुपये  की  रिश्वत  कैश  में  दी  गई  है  क्योंकि
 तकरीबन  30  लाख  रुपये  के  लाइसेन्सी  हैं  ।
 चार  सौ  से  भ्र धिक  उसके  पीछे  प्रीमियम
 है  ।  मैं  भ्रतिशयोक्ति  नहीं  करना  चाहता
 हूं  ।  उस  में  शराब  है

 SHRI  N.  K.  SANGHI  (Jalore):  On
 a  point  of  order,  Sir.  The  hon.  mem-
 ber  is  not  in  possession  of  any  papers
 or  documents  containing  facts.  It  is
 based  only  on  information  gathered
 from  hearsay.  Unless  he  is  in  posses-
 sion  of  facts,  he  should  not  be  allowed
 to  say  these  things.

 att  साधु  लिये  :  नंदन  के  खिदमत
 में  पेश  कर  रहा  हु  ।  दावा  नहीं  कर  रहा
 हैं  कि  सौ  प्रतिशत  सही  हैं।  मैं  प्राइमा
 फंसाई  केस  रख  रहा  हु  इनवेस्टिगेशन  के
 लिए

 मुझे  एक  मंत्री  ने  कहा--इस  बकते

 मुझे  पता  नहीं  कि  उनका  नाम  खेना  उचित

 होगा  या  नहीं  ब्रोकर  मैं  नाम  ले  भी  नही  रहा
 हुं--कि  नियम!  -स  कार  का  ऐसा  है  कि  सी
 बिसराई  के  द्वारा  सदस्यों  की  गतिविधियों
 के  बारे  में  इनवेस्टिगेशन  नहीं  हो  सकता  है,
 केवल  वेरिफिकेशन  ही  वह  कर  सकता  है,
 यही  पूछ  सकता  है  कि  आपके  हस्ताक्षर  हैं  या

 नह  हैं।  इनवेस्टिगेशन  का  काम  सी  बी  जाई
 साधारण  तौर  पर  नहीं  करता  ।  इस
 वास्ते  इस  सदन की  कोई  कमेटियां  इस  तरह
 की  कोई  मशीनरी  होनी  चाहिए  ओ  इसकी
 जांच कर  सके  मंत्री  महोदय  अपना  नाम  यहां
 पर  रखने  की-  मुझे  इजाज़त  देंगे  दो  से  बाद
 में  बताऊंगा  ।  लेकिन  फिलहाल  उनकी
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 इजाजत  नहीं  है,  इसलिए  मैं  उनका  नाम

 नही  लेता  हू
 जिन  8  सदस्यों  ने  कहा  कि  हमारे

 हस्ताक्षर  जाली  हैं  उनके  बारे  में  में  कोई
 लाज़िम  नहीं  लंगा नों  चाहता  |  किसी
 एक  उदाहरण  श्री  कानूनगो  का  हो  चुका  है

 जिस  का  कल  मैंने  जिक्र किया  था  ।  जो  पत्र
 मैंने  यहा  मेज  पर  रखा  था  कुली  मस्तान  को
 पासपोर्ट  देन  के  लिए  सिफारिश-पत्र  गवर्नर

 कानूनगो  का  उसके  बारे  से  बाप  लोगो  से
 पहला  करके  कहा  था  कि  यह  जाली  पत्र  दे
 दिया  है।  श्री  कानूनों  श्राप  के  साथी  रहे
 हैं।  तब  प्रधान  मंत्री  सामने  शाई  थीं  और

 उन्होंने  कहा  था  कि  मैं  इसकी  जाच  करनी

 उम् होन  गवर्नर  को  पत्र  लिखा  कौर  मुझे
 इत्तिला  दी  कि  गवर्नर  कहते  हैं  कि'  यह  जाली
 पच है।  मैंने  तब  कहा  कि  अगर  जाली  पत्न हैं
 तो  कुली  मस्तान  के  खिलाफ  फौरी  का
 केस  होना  चाहिए।  केस  हुआ  भोर  उस  केस
 में  यह  साबित  हुआ  कि  पत्र  दिया  था  वह  बना-
 यही  नही  था  सही  पत्र  था  और  में  विकेट
 हो  गया  (व्यायाम  )

 में  खत्म  कर  रहा हू  अठारह  सदस्या  के  ऊपर

 संदेह  का  क्लाउड  रहे  वह  में  नहीं  चाहता

 हूँ ।

 जहा  तक  मरा  सवाल है  झगर  वे  कहते  हैं
 वि  हमारे  हस्ताक्षर  नहीं  है  तो  मैं  शायद
 विश्वास  कर  लगा  कि  लेकिन  इसमें  साठ
 करोड़  भारत  की  जनता  का  सवाल  है.  इस
 सदन  की  गरिमा  का  सवाल  है,  इसलिये  उनके

 हिल  में  है  कि  जिनके  वास्ते  सिग्नेचर  फौज

 किये  नबी  हैं  कि  पूरी  जाच  के  बाद  उनको  फुल्ली
 क्लीयर  किया  जाय  पूर्णतया  उनकों  करियर
 जिया  जाय  मैं  चाहता  हु  कि  जो  जाब  समिति
 या  जाच  समितियां  ो  प्रिसले  कमेटी  बैठे

 बहु  या  तो  उनको  दू्णतमा  बीयर  करे
 चौर  झगर  बह  कहती  है  कि  नहीं,  हमने

 हैंड  गेमिंग  एक्सपर्ट  था  दूसरे  लोगों  को
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 att  शशि  सूची  (दक्षिण  दिल्ली)  होनी
 तो  कहा  हैं  कि  हमारे  सीनियर  नहीं  है।

 नबी  ह क  लिये  :  क्लीयरेंस  में  चाहता  हूँ
 शीर  इसलिये  चाहता  हू  कि  जो  उस  में  अपराधी
 हैं।  वे  झ्ापेली  फोकस  म  ग्राम  नही  तो  वे  उनकी
 शाद  में  छिपे  रहेगें  लेडी  डील  में  जो  हिस्सेदार हैं
 या  जिन्होंने  रिश्वत  ली  है  और  दिलाई  है,  ने

 उनकी  झड़ में  छिपे  न  रह  मऊ  इसलिये  मैं  चाहता
 हक  जिनके  हस्ताक्षर  फार्म  किय  गये  हैं।  उनको

 फुल्ली  क्लीयर  किया  जाय  उनको  पूरा  क्लीयरेंस
 मिलना  चाहिये  ।  मेरा  सुझाव  डे  कि  या  तो  सदन
 का  विशेष  कमेटी  बता  बाजे  उसके  सामने
 आप  इनवेस्टिगेशन शन  के  लिये  मामला  दे  या  प्रिय
 लेज  कमेटी  के  सामने  दे  लेकिन  फिलहाल  मेयर
 चाहता  ह्  कि  सपोर्ट  इस  सदन  के  सामने  पहले
 राय  और  उसके  बाद  जा  हमको  कार्यवाही
 बरनी है  सके  ऊपर  हम  विवार  करे  ।  इस
 बदन  मे  नहीं  चाहता  हू  ((व्यवधान)

 SHRI  K  NARAYANA  RAO  (Bobi-
 lh)  Sur,  I  rise  on  a  point  of  order  I
 have  listened  with  patience  to  Shri
 Madhu  Limaye’s  explanation  From
 all  these  things  I  fail  to  understand
 where  precisely  is  the  question  of  pri-
 vilege  If  we  analyse  it  into  two  or
 three  points  one  fact  »  that  some
 people  have  forged  the  signature  of
 some  people  If  there  38  any  such  for-
 gery,  he  can  go  to  a  court  of  law.

 MR  SPEAKER  Why  do  you  give
 your  own  pronouncement?

 SHRI  K  NARAYANA  RAO  What
 Shri  Madhu  Limaye  has  stated  cannot
 be  a  matter  for  a  privilage  issue  Both
 the  signatures  are  there  and  it  ig  a
 matter  for  the  courts  of  law  to  decide

 MR  SPEAKER  Kundly  at  down  I
 have  received  a  motion  under  rule
 i84,  some  motions  under  other  rules,
 a  motion  of  privilege  and  so  on,  So
 far  it  has  not  been  decided  what  shape
 it  will  take  I  am  just  listening  to  the
 disenssion.  I  have  not  decided  about
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 any  motion,  as  to  what  shape  it  should
 take.  I  would  informs  Shri  Madhu
 Limaye  that  if-  allegations  against
 certain  members  are  to  be  made,  then
 there  is  a  different  procedure.  If  you
 want  to  put  it  in  that  shape,  then  you
 will  have  to  give  notice  to  those  mem-
 bers.  But  if  in  a  broad  sense  you
 are  taking  it  in  the  shape  of  some
 broad  interest,  the  interest  of  the
 memberg  and  so  on,  Y  have  no  objec-
 tion.

 श्री  मन  लिमये  यह  इनका  व्यूप्वाइट  है
 प्वाइंट  ग्राफ  दाई  नहीं है  a  इस  से  जल्दी  में
 फैसला  नहीं  होना  चाह्ती।

 दो  बाते  मैं  अन्त  मे  कहना  चाहता  है.  ।  इन
 सदस्यों  के  हस्ताक्षर  के  बारे  मे और  इनके  रोन
 के  बारे  में  जो  होनी  चाहिये  ओर  साथ  ही  साथ
 पूरा  लाइसेंसिंग  जो  प्रोसीजर  है  उसकी  भी
 जांच  होनी  चाहिये  1  दो  तरह  के  ददरमीडियरीज
 का  नाम  मैने  दिया  है  श्राप  को।  एवं  नाम  है  दर
 बगला  देश  ट्रेडिंग  कारपोरेशन  और  उस  से
 सदीक  जैसे  कार्यक्र,  मैंन  का  भी  नाम  आता
 है  य ेलोग  लाई  कस  बेचने  में  इटरमिडिए्टी  का
 कम  कर  रहे  हैं।  पूरे  लाइसेसिंग  प्रोजीजर  की
 इस  उदाहरण  के  संदर्भ  में  मैं  चाहता  हू  कि  जाच
 हो।

 बे
 राज्य  सभा  और  लोग  सभा  के

 पारस्परिक  सरसों  का  भी  यह  मामला  है  ।
 1सदस्य इस  सदन  के  हैं  और  प्रो  चिटो-
 पराया  मेरा  स्वाल  है  कि  राज्य  सभा के
 सदस्य  हैं।  यह  मोशन  प्रो०  चट्टोपाध्याय  के
 खिलाफ  जहां  तक  होगा  वह  राज्य  सभा  के
 पास  जाना  चाहिए  जहा  तक  हमारे  सदस्यों
 का  सवाल  है  राज्य  समा  को  कोई  अ्रधिकार

 नहीं  है  कि  वह  इस  में  जांच  करें  ।  यह  काम  हम
 लोगों  को  ही  करना  चाहिये।  राज्य  सभा
 और  लोक  सभा  के  अ्रधिकारों  और  संबंधों  का
 भी  यह  सवाल  है  ।  इसी एक  उदाहरण  से  सबक

 सीखा  जाना  चाहिये  अर  पूरे  लाइसेंसिग  प्रोसीजर
 को  देख।  जाता  चाहिये  1  सदस्यों  के  द्वारा  इस

 तरह  दबाब  डालना,  एप्लीकेशन  करना  यह  क्या
 उचित  हूं  ?  सरकार  उससे  प्रभावित  हो  कर
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 कोई  इल् लीगल  काम  करती  है  तो  मैं

 समझता हूं  कि  यह  प्रदूषित  है  जिस  काले  घन  की
 दौर  भ्रष्टाचार  की  हम  लोग  चर्चा  करने  हैं  1
 उस  में  यह  सन्निहित  है।

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  there  are,  in  fact,

 two  issues  involved  in  this  matter.
 But  both  converge  on  the  issue  of  pri-
 vilege.  There  is  one  issue  of  miscon-
 duct  of  the  hon.  Memberg  which  is
 implied....

 SHRI  छू.  NARAYANA  RAO:  Let
 him  explain  how  it  is  a  misconduct.
 It  is  not  a  misconduct.  He  should
 not  use  that  word.

 MR  SPEAKER  It  will  be  better
 you  change  it  to  “conduct”  of  the
 Member.

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  explaining  the  issues  The  mis-
 conduct  of  the  hon.  Memhers  also
 constitutes  a  breach  of  privilege

 MR  SPEAKER  If  you  use  that
 word,  it  comes  to  the  same  thing

 SHRI  SHYAMNANDAN  MISHRA:
 Why  do  you  interrupt  me  again?

 MR  SPEAKER,  He  is  objecting  to
 it.  So.  I  am  suggesting  you  could
 change  it.

 SHRI  SHYAMNANDAN  MISHRA:
 J  have  not  yet  begun  my  sumbission
 on  it  I  am  explaining  the  issues

 MR  SPEAKER:  What  should  I  tell
 him?

 SHRI  PILOO  MODY  (Godhra):  You
 tell  him  to  sit  down.

 MR  SPEAKER:  That  is  a  very  good
 solution.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  a  clear  case  of  privilege.  The
 first  one  also  could  be  a  breach  of  pri-
 vilege  because  the  hon.  Member  is
 deemed  to  have  acted  in  a  manner
 which  is  inconsistent  with  the  dignity
 of  the  House,  because  he  has  enjoyed
 the  privilege  which  the  House  confers
 on  him  for  promotion  of  his  personal
 interest.  In  both  the  cases,  it  becomes
 a  matter  of  privilege.
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 What  is  the  the  issue  that  we
 are  discussing  today?  Are  we  dis-
 cussing  the  issue  that  the  hon.  Minis-
 ter  of  Commerce  disclosed  the  names
 of  the  hon.  Members  in  the  other
 ‘House?  That  is  not  the  issue.  Any
 Minister  can  disclose  the  names  of  the
 Members  who  have  acted  in  a  parti-
 cular  manner.  The  issue  is  that  the
 hon.  Minister  discloseq@  the  names
 ‘when  the  matter  was  under  investiga-
 tion  and  when  :t  was  in  his  knowledge
 that  many  of  these  hon.  Members
 have  denied  that  they  have  signed
 any  paper  of  the  kind.  I  cannot  agree
 to  the  proposition  that  no  Minister
 can  disclose  the  names  of  the  hon.
 Members  of  this  House  in  the  other
 House.  That  depends  upon  the  con-
 text  and  that  also  depends  upon  the
 circumstances  in  which  he  discloses
 the  names.
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 Now,  here,  7  hag  been  established
 that  these  hon.  Members  had,  in  fact.
 told  the  investigating  authorities,
 quite  a  few  months  back,  three  or
 four  months  back,  that  they  had  not
 signed  any  paper  of  the  kind  That
 was  in  the  knowledge  of  the  hon.
 Minister  why  disclosed  the  names  on
 the  floor  of  the  other  Houses  There-
 fore.  a  question  of  breach  of  privilege
 arises  because  here  is  a  question  of
 deliberate  intent  because  he  knew
 about  it,  that  the  hon.  Members  had
 denied  about  their  association  with
 such  a  paper.  So,  there  was  a  delibe-
 rate  intent  established  on  the  part  of
 the  hon.  Minister  in  defaming  those
 hon.  Members.  That  could  be  the  pre-
 sumption  in  this  case.

 Another  thing  is  that  the  hon.
 Minister  has  not  yet  cleared  decisively
 these  hon.  members  from  this  unsa-
 voury  thing.  What  he  has  said  on  the
 floor  of  the  House  towards  the  even-
 ing  is  that  these  members  have  denied.
 The  Minister  has  not  made  any  clear
 and  decisive  statement  that  these  sig-
 natures  happen  to  be  forged  ones.  He
 has  not,  So,  the  members  remain
 under  cloud  because  of  the  act  of  dis-
 closure  by  the  hon.  Minister  in  this
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 case  He  need  not  have  discloseg  the
 names;  he  could  have  taken  the  piesa
 of  public  interest  because  the  matter
 is  under  investigation  and  that  is  a
 fact  subject  for  a  plea  under  public
 interest.  But  the  Minister  did  not
 think  it  fit  to  take  the  plea  of  public
 interest  and  he  has  disclosed  the
 names.  Ultimately  also,  towards  the
 end  of  the  day,  he  did  not  clear  these
 hon,  members  decisively,  categorically
 and  finally  So,  these  members  re-
 muin  under  cloud.  The  hon.  Minister
 still  seems  to  suggest  that  the  matter
 requires  further  investigation  and
 determination.  Therefore,  if  i8  cut  of
 those  2]  hon.  members—I  do  not
 know  whether  all  those  hon.  memn-
 bers  happen  to  be  present  in  the
 House  at  this  moment—had  thougrt
 that  the  hon.  Minister  had  cleared
 them,  I  would  point  out  that  that  has
 not  happened.  So.  what  is  the  duty
 of  the  House  in  this  matter  at  thus
 particular  stage?  My  submission  :s
 that  this  matter.

 THE  PRIME  MINISTER.  MINIS-
 TER  OF  ATOMIC  ENERGY.  MINIS-
 TER  OF  ELECTRONICS  AND  MINIS-
 TER  OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  I  am  listening  with  great
 attention  to  the  hon.  Member.  Obvi-
 ously  he  has  not  read  the  question
 which  was  askeg  of  the  hon.  Minister
 or  the  answer  which  he  gave  origi-
 nally,  apart  from  the  explanation
 afterwards.

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  not  understood  the  Prime
 Minister's  observations.  I  am  sorry.
 Would  you  kindly  repeat  your  obser-
 vations?

 SHRIMATI  INDIRA  GANDHI:  I
 have  said  once.  I  do  not  want  to
 repeat.

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  read  all  the  papers  connected
 with  this.  The  hon.  Minister  said  in
 that  House  that  the  matter  wag  under
 Investigation....
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 श्री  म्म्थु  लिमये :  मैं  पढ़  देता  हूं  q

 "ब्लिट्ज”  में  प्रकाशित  समाचार  के  बारे
 में  सरकार  को  पता  चला  तो  केन्द्रीय  जांच

 ब्यूरो  के  जरिये  ग्रुप्स  रुप  से  जांच  कराई
 गई।  जिन  संसद्  सदस्यों  के  बारे  में  यह
 बताया  जाता  है  कि  उन्होंने  ज्ञापन  पर  हस्ताक्षर
 किए  हैं  उन  के  नाम  इस  प्रकार  है।  ज्ञापन
 वाणिज्य  मंत्रालय  में  23  नवम्बर,  972
 को  प्राप्त  हुमा  (ब्यबथाम)

 MR.  SPEAKER:  You  must  take  my
 Permission.

 sh  wy  लिये  :  उन्होंने  कहा  कि
 झापने  पढ़ा  नही,  इसलिए  मैं  उसे  पढ़
 कर  सुता  रहा  हु।  बाप  पढ़ने  दीजिए।
 इन  के  लिए  कहा  गया  कि  इन्होंने  पढ़ा  नहीं
 (ब्य वध  न)

 MR.  SPEAKER:  He  can  answer.
 Why  should  you  bother  yourself?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  If  the  hon.  Member
 is  kind  enough  to  go  through  the  body
 of  the  question  ang  the  body  of  the
 answer  given  in  the  Rajya  Sabha,  a  lot
 of  further  clarifications  on  thig  could
 be  avoided....

 SHRI  PILOO  MODY:  We  want  to
 go  through  Mr.  L.  N.  Mishra’s  body.

 SHRI  A.  C.  GEORGE:  If  he  reads
 the  question  and  the  answer,  a  lot  of
 misunderstanding  could  be  avoided.  I
 have  a  doubt  that  the  hon.  Member,
 Shri  Shyamnandan  Mishra.  has  not
 read  the  question  ang  the  answer.

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  not  read  it  ?

 MR.  SPEAKER;  After  they  finish,
 J  will  give  a  chance  to  your  side  also.

 SHRI  A.  ron  GEORGE:  We  agree
 with  you,  but  since  he  is  digressing
 away  from  the  main  body  of  the
 question,  may  I  read  it  with  your
 premission?

 MR.  SPEAKER:  Yes.

 890
 SHRI  A.  C.  GEORGE:  Let  the  House

 know  what  was  the  question  and  what
 was  the  answer.

 Question  No.  780,

 SHRI  ATAL  BIHARI  VAJPAYERZ:
 Can  a  Minister  be  allowed  to  get  up

 ay  ame
 he  likes  and  make  a  submi-

 ssion

 MR.  SPEAKER:  If  Shri  Madhu
 Limaye  can  get  up  at  any  time,  why not  the  other  side?

 श्री  कहल  बिहारी  बाजपेयी  :  जब
 सवाल  पाया  कि  इन्होंने  उसे  पढ़ा  नहों  तब
 उन्होंने  उठ  कर  उसे  पढ़ा

 were  agi:  तो  इसी  तरह  वह
 भी  बड़े  हो  गए,  सुन  लीजिए  उन  को  भी  क्या
 कहते  हैं  ।

 भी  प्र टल बिहारी  वाजपेयी  :  वह  जवाब
 हमारे  पास  भी  है,  इसलिए  हम  बड़े  हुए  i  .

 (व्यवधान)

 MR  SPEAKER:  There  is  no  harm
 if  he  reads  it

 SHRI  A.  C.  GEORGE:  The  ques-
 tion  is:

 “The  names  of  the  M.  Ps.  who
 have  allegedly  signed  the  represen-
 tation  referred  to  in  the  Blitz  Week-
 ly  of  March  30,  974  and  the  date
 on  which  it  was  received  in  his
 Ministry.”

 ANSWER:  “(a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.”

 The  statement  says:

 “When  the  news  item  published
 in  the  Blitz  came  to  the  Govern-
 ment’s  notice,  secret  verification
 through  CBI  wag  initiated.  The
 names  of  the  MPs,  who  are  pur-
 ported  to  have  signed  the  memo-

 ३  «...”

 There  are  2i  names,
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 की  मु  लिये  :  प्राय  ने  कहा  बनी

 टाइम  में  खड़ा  होता  हूं।  यही  पढ़ने  के  लिए

 में  बड़ा  हुआ  था।  जो  मैंने  पढ़ा,  बही  उन्होंने

 पढ़ा  है।  मैंने  हिन्दी में  पढ़ा  उन्होंने  भंग्रेदी

 में  पढ़ा।  मेरे  झोर  उन  के  पड़ने  में  क्या

 फक  है?

 SHRI  PILOO  MODY:  You  can  ask
 the  Minister  what  does  ‘purported’
 mean?

 SHRI  SHYAMNANDAN  MISHRA:
 After  the  hon.  Minister  hag  read  out
 the  question  and  the  answer,  J  am
 confirmed  in  my  observation  that  the
 hon.  Minister  has  disclosed  at  a  stage
 when  he  was  not  sure  if  these  hon.
 Members  are  really  involved  in  this
 affair  because  he  has  actually  used  the
 word  which  the  Minister  used,  that
 is,  ‘purported’,  Now,  if  that  was  80
 and  if  it  was  within  his  full  know-
 Jedge  that  the  matter  was  under  in-
 vestigation,  the  hon.  Minister  should
 have  taken  the  plea  of  public  interest
 and  not  disclosed  the  names  and
 thereby,  by  this  act  he  has  brought
 these  hon.  Members  into  disrepute  33
 also  the  House.

 The  second  point  I  want  to  make  is
 that  the  hon.  Minister  of  Foreign
 Trade  at  that  time....bis  subsequent
 disclosure  hag  also  _established—has
 also  brought  the  House  and  the  mem-
 bers  into  ridicule  and  contempt.  How?
 The  hon.  Minister  by  granting  licence
 on  the  representation  of  21  Members.
 (Interruptions).  I  am  bringing  the

 issue  of  privilege  against  the  then
 Minister.  The  implication  ia  that  the
 hon.  Minister  granted  the  licence  on

 =
 representation  of  these  3  Mem-

 SOME  HON.  MEMBERS;  No,  no.

 SHRI  SHYAMNANDAN  MISHRA:
 Licence  to  whom?  It  was  given  to  a
 party  who  hed  been  black  listed;  the
 party  was  not  entitled  to  it  and,
 thereby,  they  have  brought  the  House
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 and  the  Members  of  the  House  into
 contempt.  (Interruptions).

 SHRI  A.  C.  GEORGE:  Thig  is  false.
 You  are  going  absolutely  on  wrong
 assumptions  (Interruptions),

 eft  म  खिसके  :  आपको  मोका  मिलेगा,
 श्राप  क्यों  घबरा  रहे  हैं-

 They  are  trafficing  in  licences.
 (Interruptions)

 MR.  SPEAKER:  What  is  going  on?

 SHRI  SHYAMNANDAN  MISHRA:
 Now,  tlie  letter  signed  by  these
 twenty-one  Members  ig  supposed  to
 be  material  to  the  grant  of  licence
 and  lends  one  more  support  to  the
 implication  that  it  is  because  of
 pressures  of  the  hon.  Members  that  a
 licence  was  given.

 I  would  go  by  what  the  hon.  Mem-
 berg  on  the  other  side  say  that  they
 are  not  associated  with  it.  I  shall  go
 by  the  version  of  the  hon.  Members.
 If  that  is  so,  the  House  has  a  duty  to
 find  out  how  this  conspiracy  was
 hatched  to  defame  the  Members:  how
 was  this  forgery  brought  about.
 Therefore,  an  enquiry  is  needed.
 Whether  that  enquiry  is  to  be  con-
 ducted  by  the  cB  or  not,  that  is
 the  question.  In  a  matter  of  this
 kind,  ag  the  House  itself  has  estab-
 lisheq  a  convention  in  the  past,  that
 enquiry  should  be  conducted  by  a
 Committee  of  thig  House  because  it
 relates  to  the  misconduct  of  Mem-
 bers.  I  do  not  say  that  the  Members
 are  guilty  of  misconduct.  It  would
 be  proper  for  the  House  to  find  out
 the  basic  reasons  as  to  how  the  for-
 gery  wag  brought  about;  who  brought
 about  that  forgery—was  it  brought
 about  by  the  Ministry  or  was  it
 brought  about  by  the  Minister  him-
 self  ot  whether  it  was  brought  about
 by  anyone  of  the  a  Members.  And
 who  conspired  to  bring  about  the  for-
 gery  out  of  these  Members?

 That  is  a  very  important  paint
 which  has  to  be  established.  We  can
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 come  to  sOme  conclusions  in  this
 matter  only  when  the  issue  is,  in  the
 first  instance,  referred  to  the  Com-
 mittee  of  Privileges  and,  in  the  second
 instance,  a  Committee  of  the  House  is
 appointed  to  probe  into  the  conspi-
 racy  that  had  been  hatched  to  defame
 2]  Members  of  this  House.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  before  wp  pro-
 ceed,  I  would  like  to  draw  your  kind
 attention  to  a  vital  document—952—
 Bulletin  Part  II  of  7th  May,  1952.
 It  reads:

 “A  Member  should  not  try  to
 secure  business  from  Government
 for  a  firm,  a  company  or  elation
 with  which........  ”

 “A  Member  should  not  endorse
 incorrect  certificate  etc.,  etc.”

 “A  Member  should  not  wilte  re-
 commendatory  letter  or  speak  to  a
 Government  official  for  cmploy-
 ment  of  business  contacts  or  any
 relation.”
 There  are  clearer  rules  us  to  what  a

 Member  should  or  should  yot  do
 Now,  Sir,  on  30th  March.

 MR.  SPEARER:  The  other  day
 when  I  was  queting,  it  was  not  ac-
 cepted.  He  says  that  there  are  clea-
 ter  rules.

 SHRI  JYOTIRMOY  BOSU:  You
 were  quoting  from  a  Hand  Book  The
 Blitz,  in  its  issue,  dated  30th  March,
 4974  makes  q  clear  and  categorical
 allegation  which  has  not  been  con-
 tradicted  so  far.  Nor  has  anybody
 chosen  to  proceed  against  the  paper
 in  q  court  of  law.  What  does  it  say?
 It  says:

 ‘

 “Congress  MPs.  in  a  _  shoddy
 probe  forgery  drama.  Recently,
 the  Commerce  Minister  received
 letters  signe@d  by  two  dozen  Con-
 gress  Members  pleading  for  a
 licence  for  a  particular  party,  etc.,
 etc...”

 “There  is  one  thing  final.  The  officer
 called  on  the  Congress  M.  P.  who
 headed  the  list  ang  after  some  polite
 interrogations,  the  whole  thing  broke
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 down.  He  admitted  that  he  had  taken
 from  the  party  for  wHom  the  licence
 was  recommended  Rs.  .90  lakhs.
 Has  anybody  proceeded  against  this
 Paper?  Has  this  news~item  been  con-
 tradicted?

 Yesterday,  they  read  out  the  names.
 I  have  a  feeling,  some  people  have
 tried  to  kill  two  birds  with  one
 stone—one  is  to  feather  his  own  nest
 and  secondly  he  has  tried  to  damage
 his  party  opposition.  In  certain  fac-
 tions  they  ate  fighting  with  each
 other.  The  other  day  we  had  a  case
 when  a  visitor  was  iniroduced  ta  the
 gallery  by  a  Member  on  the  recom-
 nicndation  of  somebody  who  did  not
 know  about  it.

 Sir,  the  most  significant  remark  of
 Mi.  Chattopadhyaya  yesterday  was,
 ‘I  made  it  clear  there  was  some  defect
 w  the  ouginal  notification  and  the
 defect  was  rectified  As  a  3  of
 that  some  people  debarred  uiieinally
 were  given  heences  according  to
 rules”  No,  these  seven  paiths  im
 Fond.cherry  Were  given  licence,  w.th
 a  total  value  of  Rs  30  lakhs  and  it  35
 alleged  that  rupees  nne  and  8  hult
 Jakhs  have  beon  given  tr  some  bloum-
 ing  person  somewhcre

 The  question  that  cames  to  mv
 mind  is  to  do  these  modificatiuns  30
 the  rules  which  debarred  these  seven
 perties  from  getting  licences  some-
 body  wanted  g  lever  in  hand  Sc.  he
 has  engineereq  a  memorandum  sign-
 ed  by  some  MPs.  Therefore,  the  fore-
 man  wag  chosen  and  he  was  usked  to
 organise  this  massive  forgery  and  the
 rules  were  amended  which  debarred
 these  parties  from  going  for  licences

 Sir,  another  important  thing  is  the
 hon.  Commerce  Minister—although
 the  CBI  had  revealed  the  name  of  the
 Member—has  not  revealed  whether
 any  action  has  been  taken.  He  has
 mstead  chosen  to  beat  about  the
 bush.  One  hon.  Member  in  the  other
 House  said,  the  corridors  of  Foreign
 Trade  Ministry  have  become  darker.
 How  right  he  is!  Why  did  the  pre-
 sent  Minister  choose  to  conceal  the
 fact  that  one  Member  has  alresdy
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 made  a  confession  before  govern-
 mental  agency.  That  part  he  has
 chosen  to  keep  out.  So,  many  peuple
 are  hand  in  glove  with  whole  affair.
 In  May’s  Parliamentary  practice  it  is
 clearly  said:

 “If  any  complaint  is  against  any
 individual  Member  or  against  any
 officer  cf  the  other  House  the  usual
 mode  of  proceeding  78  to  examine
 into  the  fact  and  then  lay  the  state-
 ment  of  that  evidence  before  -he
 House  of  which  the  person  com-
 plamed  of  is  Member”

 Sc,  this  i;  a  flagrant  violation  of  the
 Said  procedure.  The  Commerce  Mi-
 nister  has  chusen  to  go  in  hiding  the
 news  violating  the  normg  of  proce-
 dure.

 So,  I  will  say  there  ly  a  breach  of
 privilege  and  the  Member  concerned,
 Mr.  Tulmohan  Ram  till  he  gets  ab-
 soived  from  that  charge,  has  commit-
 ted  an  act  which  has  brought  down
 the  House  in  the  eyes  of  the  people.
 So,  he  has  committed  a  breach  or  pri-
 vilege.

 43.00  hre

 Seconily.  the  Commerce  Minister,
 instead  of  giving  full  facts  about  the
 confessima!  part  of  it,  hag  chusen  to
 w  thhold  information,  and  thus  he
 has  committed  another  breach  of  pri-
 vilege.

 Thirdly,  to  get  all  the  information,
 two  things  are  immediately  necessary,
 firstly  that  all  the  files  connected  with
 thss  matter  should  be  seized  by  you,
 Mr.  Speaker,  and  the  files  should  be
 scaled  at  once.  so  that  the  files  are  r:0t
 tampered  with,  because  my  informa-
 tion  is  that  people  have  been  working
 very  briskly  last  night  in  the  Foreign
 Trade  ot  Commerce  Ministry  and  they
 have  been  altering  the  pages  of  the
 file,  and  secondly  that  we  require  a
 parlimentary  committee,  an  al!-party
 parliamentary  committee  chosen  from
 both  Houses,  to  sit  in  judgment,  fhake
 a  thorough  probe  and  fix  responsibility
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 as  to  how  much  money  was  squeezed
 out  of  these  licences,  how  much  has
 gone  to  party  funds,  how  much  kas
 gone  to  individuals,  ang  Mr  Tul-
 mohan  Ram,  if  he  ha,  committed
 this—  this  is  what  we  are  allering—
 should  be  removeg  from  this  House.

 श्री  झील  बिहारी  वाजपेयी  :  अध्यक्ष
 महोदय,  इस  गम्भीर  मामले  के  सम्बन्ध  में

 कुछ  सूर्य  सदन  को  स्मरण  रखने  होगे  I
 पहली  बाल  यह  हैं  कि  वाणिज्य  मंत्रालय  में
 23  नवम्बर,  973  को  ज्ञापन  प्राप्त  हुआ,
 बनाई  के  साप्ताहिक  में  समाचार  बाद  में  छपा
 है  और  बल  जैसा  वाणिज्य  मंत्री  ने कहा  उस
 ज्ञापन  के  साथ  2]  लोक  सम,  के  मियां
 के  हस्ताक्षर  थ  ।  सवाल  यह  है  कि  जिस  ज्ञापन
 पर  लोक  सम  सदस्यों  के  हस्ताक्षर  थे  कौर
 जो  i972  में प्राप्त  हुआ  उसकी  जाच  में
 इतना  बिलम्ब  क्यों  क्या  गया  *  यह  भी
 देखना  होगा  फक  उस  समय  वाणिज्य  मंत्री
 कोन  थे,  यह  ज्ञापन  किसका  मिला,  क्या  यह
 ज्ञान  डाक  से  आया  या  यह  ज्ञापन  मन्त्री

 महोदय  के  हाथ  में  दिया  गया  कौर  यह  ज्ञापन
 किसने  लिया-यह  प्रश्न  सभो  तह  अनुत्तरित
 हैँ  ।  लेकिर  जब  बताया।  वाणिज्य  मंत्री  के
 समाने  मामला  आया

 श्री  शिवा जो राव  एस०  देशमुख  (परभणी)
 ज्ञापन  कब  दिया  और  लाइसेन्स  कब  मिला

 यह  भी  सवाल  है  t

 श्री  झील  बिहारी  बाज पेयों  :  वर्तमान

 वाणिज्य  मन्त्री  के  सामने  एक  रास्ता  खुला

 हुआ  था,  जिन  2.  लोक  सभा  सदस्यों  के

 नाम  है  ज्ञापन  मे  उससे  के  सम्पर्क  करके  पता

 लगा  सकते  थे  कि  सचमुच  मे  इस  झा शय  का

 कोई  प्र  लिखा  है  या  नही  लेकिन  वे  अपने

 कांस्य  एलन  मे  विफल  रहे।  गमला  सी
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 फी  शटल  बिहारी  बाजपेयी]
 जी  झाई को सोप दिया गया एसा मामला  जिससे

 पार्लियामेन्ट  के  मेम्बर  जुड़े  हुए  हैं  ।

 शी  इस  नन्दन  मिन :  इसमें  सी०
 नबी  झाई०  ने  खुद  इंक्वायरी  शुरू  की  है  क्या  ?

 यह  में  इसलिए  निवेदन  करता  हू  चूकि  सी०
 “बी०  झाई०  ने  हम  लोगों  से  बताया  इसमें  एक
 डिस्क्मिनेशस  जाता  है,  सबसे  उन्होंने  बताया
 कि  हम  'मिनिस्टर  के  खिलाफ  कोई  भी  इकवायरी
 नहीं  करेंगे  स्वयं  ।  अगर  उन्होंने  मेम्बरों  के
 खिलाफ  इंक्वायरी  शुरू  की  है  तो  यह  हमारे
 साथ  डिस्क्मिनेशन  है।  हम  लोगों  से  कमेटी  में
 सी०  बी०  आई०  वालों  ने  बताया  कि  हम
 मिनिस्टर  के  खिलाफ  स्वयं  इंक्वायरी  नहीं
 कर  सकते  झोर  न  करते  ह्  कौर  मगर  मेम्बरों
 के  खिलाफ  उन्होंने  इंक्वायरी  की  है  तो  यह
 हमारेसाभ  डिस्किमिनेशन  हैं  t

 aft  creer  बिहारी  बाजपेयी  :  किसी भी
 मामले  से  प्यार  पार्लियामेन्ट  के  मैम्बर्स  सम्बन्धित

 हैं,  उनके  भाचरण  से  जुड़।  हुआ  प्रश्न  हें  तो
 सरकारी  एजेन्सी  उसकी  जाच  करे--में  इसके
 हक  में  नहीं  हूं  पा  जयामेन्टरी  कमेटी  के
 समाने  वह  मामला  जाता  चाहिए।  कल  भी
 वाणिज्य  मंत्री  ने  जो  HB  कहा  उसमे  8
 सदस्य  भी  सन्देह  से  मुक्त  नहीं  हैँ  ।  बैसे  तो  थी
 तीन  मेम्बरों  की  तरफ  से  मौत  भारत  किया

 हुआ  है  ।  (व्यवधान)  भी  तक---

 श्रीमती  सावधानी  क्याम  (आंवला)  :  उत
 तीन  सदस्यों  में  एक  में  भी  हूं  ।  मेंने  स्पीकर  साहब
 को  अपना  डि लायल  लिखकर  भेज  दिया  है  |

 श्री  झील  बिहारी  बाजपेयी  :  देंगी जी,
 आप  इसमें  कहां  फंस  गई  ?  (व्यवधान)

 थी  ह क  लिये  :  प्रखर  श्री  तुलमोहभ
 राम  इस कार  भी  करेंगे  तो  कोस  मानेगा।

 ४  व्यवधान  )

 शी  weer  बिहारी  वाजपेयी  :  विजय
 के  साप्ताहिक  ने  एक  गम्भीर  आरोप  लगाया
 है  कि  20  मेम्बरों  की  सूची  में  जिनका  पहला
 माम  है  दत्त  पर  यह  आरोप  है  कि  उन्होंने
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 लाइसेंस  दिलाने  के  लिए  रिश्वत  ली  ।  अब

 बह  सदस्य  कौन  हैं,  यह  संभी  जानते  हैं  ।
 कल  वाणिज्य  मंत्री  ने  उनको  मुक्त  नहीं  किया

 है।  उन्होंने  जि  is  सदस्यों  के  लाम  पढ़े
 है  राज्य  सभा  मं-भोर  यह  भी  बड़ी  विचित्र

 बात  है  कि  ig  सदस्यों  उसको  सम्यक  करते
 उसके  बजाये  वाणिज्य  मंत्री  ने  उन  को  सम्पर्क
 किया  खैर,  सम्पर्क  किया  भ्रच्छा  किया  लेकिन
 यह  भी  खबर  झाई  है  कि  वाणिज्य  मंत्री  को
 धमकी  दी  गई  है  कि  मगर  हमारा  नाम  क्लियर

 नहीं  किया  तो  हम  तुम्हारे  इस्तीफे  की  मांग
 करेंगे  ।  प्रयास  मान्त्रो  ने  भी  वाणिज्य  मंत्री
 की  खबर  ली  है  t

 शभ्रोषती  इस्विरां  गांधी  :  जी  नहीं,  मेने
 किसी  की  खबर  नहीं  लो  है,  इस  सिलसिले
 में।

 भो  टल  विहारों  बाज पेयों  :  प्रधातमन्गे

 कई  रही  हैं  उन्होंने  किसी  की  खत्री  नहीं ली  है  1

 ओऔमती  इन्दिरा  गांधी  :  इस  सिलसिले

 में।

 शटल  बिहारी  बाजपेवी  :  क्या  यह

 सच  नहीं  है  कि  श्री  डी०  पी०  चट्टोपाध्याय
 को  आपने  झपने  कक्ष  में  बुलाकर  डाटा  ?

 घीमी  इंदिरा  गांधी  :  जी  नहीं।

 भी  झील  बिहारी  बाजपेयी  :  यह  'जी

 नहीं”  बड़े  जोर  से  कहां  गया  है,  मेरी  इच्छा

 है  में  इसको  मान  लू

 झील  महोदय  :  भाप  मान  ही  लीजिए
 और  आगे  बढ़िये  1

 ली  हम  बिहारी  बाण रे धी  :  =  अच्छा

 होता  प्रखर  प्रदान  मस्ती की की  शौर  से  स्वयं

 खण्डन  भाता  ।  समाचार-पत्तों  में  बहू  छपा

 है  t  (व्यवधान  )

 शी  दपॉमॉनन्वन  विश्व:  पॉलियामेन्टरो
 अफेयर्स  मिनिस्टर  के  कमरे  में  मीटिंग  हुई
 उसका  भी  जिक्र  करिये।  (व्यायाम  )
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 भरी  झेल  बिहारी  वाजपेयी:  प्री में
 असली  वे  पर  पाता  हूं  t

 तीन  सदस्यों  के  बारे  में  गरमी  तक  स्थिति
 स्पष्ट  नहीं  है  ।  यह  भी  स्थिति  स्पष्ट  सही  है
 कि  जो  सदस्य  यह  दावा  कर  रहे  हैं  कि  उ  के
 दस्तखत  जाली  बनाये  गए  तो  इस  बात
 की  जांच  करनी  पड़ेगी  कि  जाली  दस्तखत
 किसने  बनाये ?  संसत्सदस्यों  के  साथ  इतनी
 बड़ो  जालसाज़ी  करने  वाला  को  है?
 और यह  कया  वजह  है  कि  सजी  कांग्रेस
 पार्टी  के  सदस्य  ही  जालसाजी  के  शिकार
 हुए ।  हम  में  से  कोई  शिकार  नहीं  हुमा  ?
 (व्यवधान)  हम  तो  होते  ही  मही  शिकार

 सो  यह  जांच  करनी  पढ़ेगी  कि  जालसाज
 कौन  है,  जालसाज़ी  किसने  की  ?  इसके  बारे
 में  भी  जांच  करनी  पड़ेगी  क्या  मता लय  का
 तरीका  यह  है  कि  अगर  लाइसेन्स  के  बारे
 में  पाल  कमेन्ट  के  मेयर  लिख  दे  तो  बिता  मेरिट
 में  जाये  हुए  कि  उन  कम्पनी  को  लाये
 मिलना  चाहिए  या  नहीं  मिलना  चाहिए,
 उसको  लाइसेन्स  दे  दिया  जायेगा?  अगर
 ऐसा  हो  तो  जरा  हमको  भी  बता  दीजिए  t
 जया  विशेषाधिकार  केवल  सत्ताधारी  पार्टी  के
 सदस्यो  को  ही  प्राप्त  हैं  ?

 मेरा  निवेदन  है'  कि  लोक  सभा  के  सदस्यो
 के  ब्रा चरण  से  संबंधित  यह  मामला  है,
 सारी  लोक  सभा  को  प्रतिष्ठा  राज  दांव  पर
 लगी  हुईं  हूं  ।  राज  एक  पढ़े-लिखे  व्यक्ति
 के  मुह  पर  चर्चा  है  कि  पालम मिन्ट  के  मेम्बर
 गलत  तरीके  से  ज,  इसे  दिलाते  हैं।  इसलिए
 आवश्यक  हैं  कि  इस  मामले  की  जांच  की  जाये
 लेकिन  क्षमा  कीजिए  सी०  बी०  भाई०  की
 जांकन तो  पति  है  भ्लौरत  उस  पर  हमको
 विश्वास  है  ।  मैंने  इस  सम्बन्ध  में  एक  मोशन
 क्या  हुआ  है  :

 “That  with  a  view,  to  ensure  high
 standards  of  conduct  in  public  life
 aod,  perticularly  by  Members  of
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 Parliament,  a  Parliamentary  Com-
 mittee  presided  over  by  the  Speaker
 and  comprising  of  0  members  nomi-
 nated  by  him  be  constituted  to  exa-
 mine  the  entire  episode  relating  to
 the  representation  made  to  the  Mi-
 nistry  of  Commerce  over  the  alleg-
 ed  signatures  of  2]  Members  of  Lok
 Sabha,  the  revelation  made  by  the
 Minister  that  most  of  these  signa-
 tures  are  forged  and  the  actual  allot.
 ment  of  licences  to  parties  men-
 tioned  in  the  representation  and  to
 make  necessary  recommendations  in
 this  regard”.

 में  चाहूंगा  सत्तारूढ़  दल  भी  मेरे  इस
 प्रस्ताव  को  स्वीकार  करे  ताकि  यह  मामला
 जल्दी  से  जल्दी  जाय  के  बाद  सदन  के  सामने
 आये  जो  निरपराध  हैं  उतार  किलो  तरह  का
 लांछन  नही  लगना  चाहिए  ले  कित  जो  भ्र परा धी

 हैं  उन्हे  कठघरे  में  खड़ा  करके  कड़ी  से  कड़ी
 सजा  दी  जानी  चाहिए  ।

 SHRI  S  M.  BANERJEE  (Kanpur):
 Sir,  nobody  has  spoke,  from  my
 Party.

 MR  SPEAKER:  It  ig  not  a  ques-
 tion  of  debate.  These  are  the  motions
 given  and  to  those  Members  who  have
 given  the  motions,  I  am  giving  9  few
 minutes.

 SHRI  8  M.  BANERJEE:  Sir,
 kindly  allow  me  five  mmutes.

 MR  SPEAKER:  No,  please.

 MR.  DANDAVATE,  your  motion  is
 On  the  same  matter.

 Mr.  Madhu  Limaye  has  _  already
 spoke,  on  behalf  of  your  party.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  have  nothing  to  add  to
 what  my  colleague  Mr.  Madhu  Limaye
 hag  said.

 MR.  SPEAKER:  Mr.  Mavalankar.

 SHRI  HARI  KISHORE  SINGH
 (Pupri):  Sir,  we  should  be  given  an
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 opportunity.  Our  names  are  involved.
 We  have  written  to  you.

 MR,  SPEAKER:  I  will  permit  a
 few  Members.  I  will  permit  the  Mi-
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 nister  also.
 SHRI  P.  6.  MAVALANKAR

 (Ahmedabad):  Mr.  Speaker,  Sir,  I
 must  say,  I  look  at  this  problem  from
 a  Slightly  different  angle.  Sir,  in  the
 speeches  that  have  been  made  50  far,
 it  has  been  made  clear  that  the  whole
 matter  relates  to  the  dignity  of  the
 entire  House,  ang  political  considera-
 tions  and  political  controversies  need
 not  be  projected  into  the  whole  affair.
 But,  l  am  sorry  to  find,  both  from  the
 tone  of  speeches  made  on  this  side
 as  well  as  from  the  interrup-
 tions  from  the  other  side,  that
 although  it  is  Said  to  be  a  matter  per-
 taining  to  the  entire  House,  certain
 political  and  controversial  tinge  38  be-
 ing  given  tv  it.  I  do  not  want  to  do
 that.  Therefore,  Sir,  I  think  we  ought
 to  look  at  this  prablem  from  two  spe-
 cifi,  angles.  One  is,  Sir,  the  question
 of  privilege  The  other  is,  the  ques-
 tion  of  all  that  has  happened  with  re-
 gaig  to  the  Jicensing  procedures  and
 practices  that  obhtam  in  the  Ministry
 of  Foreign  Trade  or  now  the  Ministry
 of  Commerce.  I  am  not  here  raising
 this  issue  under  that  guise,  trying  to
 pass  any  mala  fide  comment  or  alle-
 gations  against  this  or  that  Member
 because  I  am  not  in  possession  of  the
 facts.  This  is  left  to  the  CBI  and
 other  appropriate  authorities  to  go  in-
 to  all  these  questions,  But,  Sir,  what
 really  disturbs  me  is  that  the  conduct
 and  honour  of  not  one,  but  several
 Members  of  this  House,  and  therefore,
 of  thig  entire  House,  is  involved.  This
 is  not  8  matter  to  be  dealt  with
 merely  by  a  CBI  enquiry.  My  point
 is,  the  entire  episode  needs  a  thorough
 probe  under  your  direct  guidance,  un-
 der  your  direct  contro)  and  Chair-~
 manship,  by  an  all-party  Parliamen-
 tary  Committee,  all  parties  including
 some  people  who  do  not  belong  to  any
 party.  Let  the  Speaker  choose  from
 among  those  who  are  unbiased.  Sir,
 Y  would  put  it  this  way.  Sir,  it  is
 below  the  dignity  of  any  hon,  Member
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 of  this  House  that  he  is  subjected  to
 a  scrutiny  by  g  Government  autho-
 rity.  If  something  wrong  has  been
 done  by  us  separately,  individually  or
 collectively  or  in  a  group,  let  this
 House  itself  constitute  a  small  Com-~
 mittee  under  your  Chairmanship  or
 under  your  guidance  and  let  that
 Committee  inquire  fully  and  decide.
 I  ask  for  a  Parliamentary  Committee
 to  go  into  the  whole  matter,  probe  in-
 to  it  thoroughly,  objectively,  impar-
 tially  and  fully,  and  then  come  to  a
 decision.  This  is  one  important  point.

 Secondly,  my  point  of  privilege
 comes  here.  I  agree  that  whatever
 happens  in  the  other  House  is  a  mat-
 ter  for  that  House.  May's  Parliamen-
 tary  Practice  is  clear  on  this.  I  am
 referring  to  the  practice  that  obtains
 in  the  House  of  Commons  as  well  as
 in  the  House  of  Lords.  Both  the
 Houses  are  totally  independent  one  of
 the  other  and  one  cannot  go  into  the
 other’s  proceedings.  According  to

 May  there  subsists  a  perfect  equality
 between  the  two  Houses.

 If  ap  allegation  1s  made  against  a
 member  of  one  Hotise  in  the  other
 House,  instead  of  bringing  it  up  in
 that  House,  the  matter  should  have
 been  referred  by  the  Presiding  Offi-
 cer  of  that  House  to  the  Presiding
 Officer  of  the  other  House,  to  which
 the  member  belongs.  Moreover,  it  78
 no  use  the  Deputy  Minister  of  Com-
 merce  quoting  his  senior  minister  as
 having  said,  “purported  to  have”.
 Even  then,  the  Commerce  Minister
 should  have  withheld  that  information
 from  the  other  House  ang  passed  it
 on  to  the  Speaker  of  this  House
 through  the  Chairman  of  the  other
 House,  ‘Therefore,  a  privilege  is  in-
 volved,  because  only  this  House  can
 go  into  the  conduct  of  members  of  this
 House,  ang  none  else,  including  the
 other  House,  can  do  it.  So,  this  mat-
 ter  should  be  referred  to  the  Privi-
 leges  Commitee.

 I  agree  with  Mr,  Vajpayee  that  it
 ig  unfortunate  that  all  the  2]  mem-
 bers  belong  to  the  same  party,  Le.  the
 Ruling  Congress.  But  it  is  fortunate
 in  this  sense  that  since  they  all  be-
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 long  to  the  same  party  to  which  the
 minister  also  belongs,  he  could  have
 consulted  them  first  before  he  came
 out  with  this  information  publicly  in
 the  other  House.  He  has  not  only  in-
 sulted  his  own  party  people,  but  he
 has  insulteg  this  whole  House.  It  does
 not  matter  that  he  has  now  gone  to
 Teheran;  ultimately  this  Government
 is  jointly  responsible  to  this  House.
 So,  it  needs  to  be  looked  into  from
 two  aspects—a  thorough  probe  by  a
 committee  nominateq  by  the  Speaker
 and  functioning  directly  under  the
 Speaker,  and  secondly,  a  reference  to
 the  Privileges  Committee  as  to  how
 far  the  Commerce  Minister,  who  is  not
 a  member  of  this  House,  wag  within
 his  rights  to  raise  in  the  other  House
 a  matter  pertaining  to  the  conduct
 ang  dignity  of  members  of  this  House
 without  referring  it  to  the  Speaker
 of  this  House  through  the  Chairman
 of  the  other  House.  [  feel  the  mat-
 ter  is  very  serious  and  grave.  There
 ought  to  be  some  areas  in  our  public
 life,  in  parliamentary  democracy,
 which  must  be  above  suspicion.  Mem-
 bers  of  Parliament  and  members  of
 the  judiciary  must  be  independent  and
 upright  and  beyond  the  doubt  of  any-
 body  indeed  their  behaviour  must  be
 such  as  Caesar’s  wife  is  above  suspi-
 cion.  But,  here  on  a  mere  suspicion,
 and  with  an  unfortunate  charge  of
 forgery,  the  Commerce  Minister
 chooses  to  list  2l  members  of  this
 House,  a  substantia]  majority  of  whom
 are  saying  that  they  are  innocent  and
 thus  discredit  the  whole  House  and
 bring  down  in  the  esteem  of  the  pub-
 lic  of  this  country  the  honour,  dignity
 and  the  fair  name  of  this  House.  It  is
 a  grave  offence  he  has  committeq  and
 this  must  also  be  referred  to  the  Pri-
 vileges  Committee.

 MR.  SPEAKER:  I  have  received
 notice  from  about  15  members  that
 they  want  to  offer  their  personal  ex-
 planation  under  rule  357.  Presumably
 all  of  them  want  to  contradict  the
 genuineness  of  their  signatures,  They
 are  Shri  Jagannath  Mishra,  Shri  R.  P.
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 Yadav,  Shri  Md.  Jamilurrahman,  Dr.
 Sankata  Prasad,  Shri  Mohammad
 Yusuf,  Shri  Shambu  Nath,  Shri  Bhola
 Raut,  Shri  Ram  Swarup,  Shri  M.  P.
 Yadav,  Shri  K.  C.  Pandey,  Shri
 Mohammag  Tahir,  Shri  Hari  Kishore
 Singh,  Shrimati  Savitri  Shyam,  Ku-
 mari  Kamala  Kumari,  Shri  Uikey  and
 Shri  Inder  J.  Malhotra.  Because  their
 names  are  involved,  I  will  allow  them
 an  opportunity  to  offer  their  personal
 explanation.

 SHRI  PILOO  MODY:
 now  become  perjurers.

 Forgerers

 श्री  सत्य  चरण  बेसरा  (दुमका )  :  मेरा

 नाम  भी  इस  में  नहीं  हैं।  में  भी  एक्सप्लेनेशन
 देना  चाहता  हुं।

 ग्रीष्म  महोदय,  आप  को  स्टेटमेंट  देना

 है,  तो  आप  भी  दे  दीजिए  ।

 SHRI  H.  N.  MUKERJEE  (Calcutta
 —wNorth-East):  It  is  exactly  on  giving
 them  an  opportunity  that  I  wish  to
 make  a  submission.  There  are  8७
 many  hon.  Members  involved  in  this.
 Are  we,  here  and  now,  sitting  20
 judgment?  I  presume  not.

 MR.  SPEAKER:  Since  their  names
 have  been  mentioned,  I  have  to  allow
 them  an  opportunity.

 श्री  जगन्नाथ  मिश्र  (मधुबनी )
 अध्यक्ष  महोदय,  तारांकित  प्रश्न'  संख्या  730

 दिनांक  27-8-74  के  उत्तर  के  क्रम  में

 वाणिज्य  मंत्री  डी०  पी०  चट्टोपाध्याय  ने

 कल  अन्य  संसद  सदस्यों  के  साथ  मेरे  नाम  का

 भी  जो  उल्लेख  राज्य  सभा  में  किया  उस

 प्रसंग  में  मेरा  सीवेज  है  कि  किसी  फर्म  के  लिये

 लाइसेस  के  लिये  उसके  आवेदन  पत्र  पर

 तो  न  मने  हस्ताक्षर  किया  और  न  उससे

 मेरा  किसी  तरह  का  ताल्लुक  है।

 कुछ  माह  पूर्व  जब  मेरे  निवास  स्थान  पर

 सी०  वी०  आई  के  अफसर  इस  प्रसंग  में  जांच

 जड़ताल  करने  शाये  तो  म  आश्चर्य  चकित

 हो  गया  और  उनसे  मैंनें  स्पष्टतः  कहा  कि  इस
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 पर  मेंने  हस्ताक्षर  नही  किया  हैँ  और  मेरा

 हस्ताक्षर  जाला  है  |  मुझे  इससे  किसी  तरह
 का  सम्पर्क  नहीं  हे  ।

 इस  स्थिति  में  राज्य  सभा  में  मरे  नाम

 की  चर्चा  कर  में  समझता  हुं  कि  मेरे  प्रति  न्याय

 नहीं  किया  गया  है  I  wa:  आग्रह  हूँ  कि  मरे

 इस  व्यक्तिगत  स्पष्टीकरण  को  स्वीकार  कर

 मेर  प्रति  न्याय  करने  की  कृपा  की  जाय  ताकि

 मेरी  प्रतिष्ठा  की  रक्षा  हो  सके।

 SHRI  R.  P.  YADAV  (Madhepura):
 Mr.  Speaker,  Sir,  I  beg  to  say  that  I
 am  pained  to  note  that  in  reply  to
 Starred  Question  No.  730  dated  27th
 August  974  in  the  Rajya  Sabha,  the
 Commerce  Minister,  Mr.  D.  P.  Chatto-
 padhyaya  mentioned  my  name  to  be
 one  of  the  alleged  signatories  to  an
 alleged  ‘memorandum  on  the  basis
 of  which  some  licence  had  been  issued.

 In  tis  connection,  I  may  tell  that
 one  C.B.I.  Officer  had  visited  m.y  house
 several  months  back  anq  asked  me
 showing  a  memorandum  that  whether
 that  signature  was  mine.  I  denied  it
 emphatically  and  said  that  it  is  forged
 one.

 It  is  very  unfortunate  that  in  spite
 of  this  lear  knowledge,  the  hon.
 Minister  of  Commerce  had  mentioned
 ‘my  name.

 I  want  to  make  it  crystal  clear  that
 I  have  got  no  concern  with  any  of
 such  mémorandum  ang  my  alleged
 signature  is  forged.  My  name  has
 unnecessarily  been  dragged.

 Sir,  you  are  the  custodian  of  the
 prestige  of  the  members  of  this  House
 and  hence  I  will  pray  that  my  name
 should  be  dropped  for  ever  ang  after
 due  inquiry  the  culprit  who  forged
 the  signature  should  be  taken  to  task.

 SHRI  PILOO  MODY:  It  appears
 that  the  same  lawyer  has  drafted  all
 the  replies.

 SHRI  om  M.  STEPHEN  (Muvattu-
 puzha):  We  object  to  the  observa-
 tion  made..,.  (Interruptions).

 MR.  SPEAKER:
 on  his  part  and
 cebservation.

 It  is  very  wrong
 it  is  an  uncalled  for
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 SHRI  MD.  JAMILURRAHMAN

 (Kishangan})  :  Mr.  Speaker,  Sir,  I  beg
 to  submit  that  I  was  much  shocked
 on  27th  August  974  to  hear  that  my
 name  has  been  dragged  unnecessarily
 while  replying  to  the  Starreq  Ques-
 tion  No.  730  dated  27th  August  974  in
 the  Rajya  Sabha  and  I  would  like  to
 submit  the  following  points  by  way
 of  personal  explanation:—

 (a)  That  I  have  not.  signed  the
 allegeg  application  for  licence.

 (b)  That  my  signature  is  forged
 one.

 (c)  That  I  have  no  concern  witk
 the  application  for  licence.

 (d)  That  I  emphatically  denied
 before  the  C.B.I.  Officer  who  came
 to  me  some  months  back  to  my  flat
 fcr  enquiry  and  verification  of  my
 signature  and  [  asserted  that  my
 signature  is  forged  one.

 (९)  That  I  have  been  defameg  and
 injureq  by  the  hon.  Minister  for
 Commerce  as  he  unnecessarily  drag-
 ged  ‘my  name  in  the  Rajya  Sabha
 though,  as  a  matter  of  fact,  I  had
 already  stated  that  my  signature  is
 forged  one  and  I  have  been  defamed
 ang  this  House  has  also  been  de-
 famed.

 (f)  That  you  are  my  custodian
 and  guardian  of  the  honour’  and
 prestige  ang  of  this  House  also  and
 as  ६  guardian  I  seek  your  protection.

 For  Mr.  Piloo  Mody’s  information,
 I  may  say  that  I  am  also  an  advocate
 and  a  practising  lawyer.  I  can  very
 well  draft  such  things.  For  Mr.
 Piloo  Mody’s  information,  I  may  tell
 him  that  Mr.  R.  P.  Yadav  is  also  an
 advocate.  I  know  him  personally.  I
 may  also  tell  Mr.  Piloo  Mody  that  I
 am  a  practising  lawyer  in  courts  for
 the  last  75  years.

 SHRI  PILOO  MODY:  It  is  possibe
 he  drafted  for  all  of  them.  I  do  ‘not
 know.

 DR.  SANKATA  PRASAD  (Mis-
 rikh):  I  beg  to  submit  that  I  was
 very  much  shockeq  on  27  August
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 १4  to  heay  that  my  name  had  been
 ‘dragged  unnecessarily  while  replying
 to  the  Unstarred  Question  No.  730
 dated  27th  August,  974  in  the  Rajya
 Sabha  and  I  would  like  to  submit  the
 following  points  by  way  of  personal
 explanation :—

 (a)  That  I  have  not  signed  the
 allegeq  application  for  licence.

 (b)  That  my  signature  is  a  forged
 one.

 (०)  That  I  have  no  concern  with
 the  application  for  licence.

 (d)  That  I  emphatically  denied
 before  the  C  Bi  officer  who  came
 some  months  back  to  my  flat  for
 enquiry  and  verification  of  my  sig-
 nature  ang  I  asserted  that  my  sig-
 nature  was  a  forged  one.

 (e)  That  I  have  been  defamed  and
 injured  by  the  hon.  Minister  for
 Commerce  ag  he  unnecessarily  drag-
 ged  my  name  in  the  Rajya  Sabha
 though  as  a  matter  of  fact  I  had
 already  stated  that  my  signature
 was  a  forged  one,  and  by  giving
 out  my  name  in  the  other  House

 I  have  been  defameg  and  this  House
 has  alsy  been  defamed

 (f)  That  you  ere  my  guardian
 and  custodian  of  the  honour  and
 prestige  and  of  this  House  also,  and
 as  a  guardian  I  seek  your  protection,
 Sir,

 wt  सौहार्द  मूखुफ  (  सिवान)  :  27

 अगस्त,  3974  को  स्टार्स  क्वेश्चन  नम्बर

 730  के  सिलसिले  में  राज्य  सभा  में  जब  मेरा
 नाम  उसमें  घसीटा  गया  तो  इसको  जान  कर

 भूरे  सकते  धक्का  पहुंचा  सौर  जाती  एक्सप्रेस-
 सेशन  के  तौर  पर  मैं  कूछ  बातें  प्रा पकी  खिदमत
 में  वेश  करना  चाहता  हूं  :

 जो  दरसपॉस्त  लाइसेंस  के  लिये  दी  गई  थी

 उस  बर  मैंने  दस्तखत  नहीं  किये  थे  -  जैसा कि
 1... ड  किया  गया  है  कि  मैंने  दस्त सल किये
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 थे।  मेरे  दस्त  जाली  थे।  लाइसेस  फको  दर-
 ख्वास्ता  के  साथ  मेरा  कोई  ताल्लुक  नहीं  है
 सी  वी  भाई  के  जो  अफसर  कुछ  महीने  पहले  मेरे
 फ्लैट  पर  जांच  करने  शाये  ये  उनके  सामने  भी
 मैंने  इससे  विरु कुल  इंकार  किया  था  और  कहा
 था  कि  मेरे  दस्त बन  जाली  हैं।  कामर्स  मिनिस्टर
 ने  बिना  वजह  मेरा  नाम  राज्य  सभा  में  इसके
 अन्दर  मिटा  है  उससे  मेरी  बेइज्जती  हुई  है
 और  उससे  मुझे  दूख  हुमा है  चक्री  मैं  पहले  ही
 कह  चक्र  था  #  मेरे  दस्तखत  जाली  हैं  t  इस
 तरह  से  इस  हाउस  की  भी  इसमें  बेइज्जती

 हुई  है।  इस  हाउस  की  इज्जत  फे  आप  गार्डियन
 और  कस्टोडियन  है  आर  में  आपकी  प्रोटैक्शन
 की  दरख़्वास्त  करता  है  !

 शी  शम्भूनाथ  (सेक्टर)  कल  दिनांक
 27-8-74  को  जब  मैं  संसद  में  पायी  तो

 ज्ञात  ह््ध्रा  कि  राज्य  सभा  में  वाणिज्य  मंत्री  श्री
 डी०  पी  चट्टोपाध्याय  ने  कुछ  फर्मों  को  लाइसेंस
 देने  की  बाबत  तारांकित  प्रश्न  नम्बर  730
 के  संदर्भ  में  उत्तर  दिया  है  और  कहा  है  कि
 आवेदन  प्त  में  मेरा  कथित  हस्ताक्षर  है  दौर

 इसकी  जांच  पहचान  हो  रही  है  मे  इस
 पर  झत्यत्त  दुख  है  शोर  मैं  निम्न  व्यक्तिगत
 स्पष्टीकरण  देना  चाहता  हूं  ।

 q)  कथित  आवेदन  पत्र  पर  मेरा

 हस्ताक्षर  कदापि  नहीं  है  ।

 (2)  मेरा  हस्ताक्षर  जिलो  है 1

 (3)  मुझे  इस  आवेदन  फ्लन्  से  कोई

 ताल्लुक  नहीं  है  t

 (4)  कुछ  माह  पूर्व  सी  वी  ई  के  एक
 अधिकारी  मेरे  फ्लैट  पर  कराये  के

 और  मुझे  हस्ताक्षर  दिखाया  था  t
 उस  समय  ही  मैंने  हस्ताक्षर  से'
 इन्कार  किया  शा  कौर  कहा  का
 कि  मेरा  हस्ताक्षर  जाली  बनाया
 गया  है।
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 [भी  शम्भूनाथ |
 (5)  मनी  महोदय  के  बय।न  से  मेरी

 प्रतिष्ठा  पर  घोर  ग्रा घात  पहुचा  है  ।

 (6)  इसका  निराकरण  तथा  मुझे  सतोष
 तभी  होगा  जब  इसकी  पूरी  जान

 हो  और  दोगी  को  दलित  क्य
 जाय  ।

 शी  भोला  राउत  (रहा):  दिनाक
 27-8—74  की  रा  दि  सभ।  में  प्रश्न  संख्या
 ताराकित  730  के  उत्तर  में  विभिन्न  सीमा
 सदस्यों  के  नामोल्लेख  पॉंडिचेरी  के  विनीत

 एण्ड  केराइकल  ४  जाद सेस  -ी  स्वीऋति  के
 लिये  संस्तुति  करने  वा  ते  संसद  सदस्यों  के  रूप  में
 किया  गया  है  ओर  उसमे  मेरे  नाग  का  भी  उल्लेख

 है  ।  इस  सबंध  में  मेरा  निवेदन  है  कि  देखे
 किसी  सम् तुति  पत्र  एस  जो  उक्त  संस्थान  से
 संबंधित  है,  मैंने  तोरई  हस्ताक्षर  नहीं  क्या  है
 और  न  अरन्य  वीसी  प्रकार  से  उक्त  संस्थान  के
 लाइसेंस  के  लिये  संस्कृति  की  है  ।  वस्तुस्थिति
 यह  है  कि  गत  बजट  अधिवेशन  के  उठने  के  कुछ
 ही  दिन  बाद  सी  थी  आई  के  कुछ  ग्रश्रिकारी  मेरे
 दिल्ली  निवास  स्थान  पर  इस  साध  में  जाच  के
 लिये  आये  थे  ।  उसको  पैन  स्पष्टत  यता  दिया
 था  कि  उस  सरतति  पत्र  पर  न  तो  मेल  हस्ताक्षर
 है  और  न  इन  ये  पेरा  कोर्ट  क्रिस  प्रकार  का
 संबध  है मुझे  यट  जान  7र  आश्चर्य  एव  दुख
 हुआ  हैकि  श्री  ता  पी  चट्टोपाध्याय  राज्य

 वाणिज्य  मन्नी  भारत  गिरकर  ने  दस  प्रथम  में

 राज्य  सभा  में  मेरे  नाम  का  स्तेय  दिया  है

 जो  निराधार  और  निर्मल  है।

 इस  सबंध  में  हक  सवाल  पूछना  चाहता
 हूँ  ।  श्री  चट्टोपाध्याय  राज्य  सभा  के  सदस्य  हैं,
 लोक सभा  के  नहीं  हैं  ।  क्या  किसी  राज्य
 सभा  के  सदस्य  के  दिए  य#  जानने  हुये  कि

 सारे  के  सारे  लोक  सभा  ये  सदस्य  है
 शीर  यह  भी  जलने  हुये  कि  सव  इनक्वायरी

 ही  चकी  है.  इस  तरह  द. 3  लागत  करता
 उचित  है  कौर  जया  यह  उसके  विरूद्ध  मान

 हानी  का  सवार  नहीं  बनता  है  ?

 शी  यक्म  मा  कछवाय  (करेगा)
 बह  सरकारी  मंत्री  हैं  ।

 श्री  राम  स्वरूप  (राबर्ट  सगा  )  :  भ्रध्यक्ष
 महोदय,  कल  राज्य  सभा  में  हुये  ताराकित
 प्रीत  सख्या  730  ७»  उत्तर  में  वाणिज्य  मंत्री
 श्री  डी०  पी  चट्टोपाध्याय  ने  जिस  समिति  फर्म
 को  ग्रा यात  लाइसेंस  देने  की  सुनी  करने  वाले

 संसद्  सदस्यों  की  सूची  सभ  पटल  पर  रखी  थी
 उसमे  मेरा  नाम  भी  लिया  ह्भ्ा  है  t  खेद  का
 तिषय  है  कि  उक् सस ूची  में  मेरा  नाम  उन्होंने  कैसे
 शामिल  कर  लिया  जबकि  मैने  इस  प्रकार  के
 कोई  हस्ताक्षर  नहीं  किये  थे।  इस  सबंध  मे  सी
 वी  भाई  प्राधिकारी  भी  मुझ  4  पूछताछ  कर
 मये  @  और  मैंने  स्तर  कर  दिया  था  कि  उक्त
 प्रार्थना  प्  पर  मेरे  हराया  नहीं  है,  न  ही
 में  उसके  सबंध  में  कुछ  जानता  हू  ।

 मुझे  झाड़ना  और  वेद  है  कि  जब  इस
 सबंध  में  सी  बी  आई  अब  भी  जाच  पडताल
 की  कार्यवाही।  कर  रता  है,  इस  बीच  वाणिज्य
 मंत्री  ने  मेरा  नाम  जसे  जोड  दिया  t

 कृपया  इस  सम्बन्ध  में  मेरे  स्फ्टीवरण
 का  देखते  हुए  उचित  निर्णय  लें  ताकि
 मवप्य में  इस  प्रा  से  मेरी  प्रतिष्ठा  के
 वीरुध  कोई  कार्रवाई  ने  की  जा  सके  y

 aft  शामे खर  प्रसाद  यादव  (सीतामढ़ी):
 अध्यक्ष  महोदय,  दिनाक  27-8-74  की  कल  जब

 में  ससद  में  पाया  तो  ज्ञात  हुआ  कि  राज्य  सभा

 में  वाणिज्य  मंत्री  भारत  सरकार,ने  एक  फर्म  को

 लाइसेंस  देने  की  बाबत  तारांकित  प्रश्न  संख्या

 730  के  सदर्भ  मे  उत्तर  दिया  है  और  कहा  है  कि

 आवेदन  पत्र  में  मेरे  कप  7  हस्ताक्षर  है  बौर  वह
 वेरिफिकेशन  ते  अन्दर है।  मुझे  इस  पर  झन्यम्त

 देख  हुआ  है  शरीर  मैं  श्रीमान्  से  व्यक्तिगत

 स्पष्टीकरण  सा  चाहता  हू

 (:)  कथित  आवेदन  पत्र  पर  |... ड

 हस्ताक्षर  मही  है  1
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 (2)  मेरा  हस्ताक्षर  जाली  है

 (3)  मुझे  इस  आ्रावेदन  पत्र  से  कोई

 ताल लक  नही  है।

 (4)  कुछ  माह  पूरे  सी  बी  आई  के  एक
 अधिकारी  मेरे  निवास  स्थान  पर  आए
 कौर  मुझे  उन्होने  हस्ताक्षर  दिखाया
 था।  उस  समय  ही  मैंने  हस्ताक्षर
 को  इन्कार  किया  था  शौर  कहा  था
 कि  मेरा  यह  हस्ताक्षर  जाली  बनाया
 गया  है  1

 (5)  मंत्री  महोदय  के  बयान  से  मेरी
 प्रतिष्ठा  पर  जोर  झा जात  पहुचा  है

 (6)  मेरा  श्राप  से  निवेदन  है  कि इसका
 निराकरण  तवा  मुझे  सतोष  तभी  हो
 सकता  है  जब इस  को  पूरी  जाच  हो  ओर
 दोषी  व्यक्ति  को  दलित  किया  जाय  ।

 शी  कृष्ण  चना  पांडे  (खलो ला बाद)  :
 अध्यक्ष  महोदय,  कल  राज्य  सभा  मे  एक
 झत्यन्न  ही  खेदजनक  वक्तव्य  मानवीय

 वाणिज्य  मती  जी  डी०पी०  चट्टोपाध्याय  द्वारा
 दिया  गया  जिस  से  से  केवल  माननीय  संसद
 सदस्यो  की  प्रतिष्ठा  पर  झा धात  पहुचा
 बल्कि  जीतकर  से  विश्वास  करने  बाले
 देश  के  उन  तमाम  नागरिकों  से  हम  लोगो
 का  विश्वास  उठा  लिया  गया  कि  हम  लोग

 जाली  और  कर्जो  हस्ताक्षर  बरतने  हैं।  जब
 मैं  Jake  74  को  संसद  में  धाया  तो  मझे

 जात  ह्भ्रा  कि  राज्य  सभा  में  वाजपयी  मत्ती
 श्री  Ho  पो०  चट्रौपाधपाय  ने  कप्  फर्मो  को

 लाइसेंस  देने  के  बारे  मे  ताराकित  प्रश्न  सख्या
 730  के  सदमे  मे  उत्तर  दिया  है  कौर  उस  उत्तर

 में  मेरा  भी  नाम  जोड़  दिया  है  कि  उस

 आवेदन  पत्र  पर  मेरे  भो  हस्ताक्षर  हैं।  अर्थात्
 कृष्ण  स्तर  पांडे  के  भी  हस्ताक्षर  है  t

 उन्होंने  झपने  उत्तर  में  कहा  कि  इस  की  जांच

 पड़ताल  हो  रही  है  जब  कि  बजट  सब  के
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 उससे  के  पहले  हम  तमाम  संसद्  सदस्यों  के
 फ्लैट  में  एक  अधिकारी  गए  थे  और  हम  लोगों
 को  हस्ताक्षर  दिखलाया  था  कि  यह  बाप  का
 हस्ताक्षर  है  या  आप  का  हस्ताक्षर  नहीं  है  ।
 20  संसद्  सदस्यों  ने  लगातार  यह  कहा  कि

 यह  हस्ताक्षर  हम  लोगो  का  नहीं  है  शौर
 हस्ताक्षर  फर्जी  है,  उस  के  बावजूद  भी  मान
 नीय  मंत्री  जी  ने  राज्य  सभा  में  यह  नहीं  कहा
 कि  जो  हस्ताक्षर  सी  बो  भाई  द्वारा  मैंने  जांच
 कराए,  सी  बी  झाई  ने  यह  कहा  कि  ये  हस्ताक्षर
 जानी  हैं  1  उन्होंने  दोबारा  जब  उत्तर  [दिया
 तब  भी  यह  स्पष्ट  नहीं  कहा  कि  सी  वी  आई  ने
 हमे  बताया  है  कि  हस्ताक्षर  जाली  है।  तृण
 लोगो  ने  उन  को  लिखित  भी  दिया  कि  जो
 वक्तव्य  श्राप  ने  राज्य  सभा  में  दिया  है  वह
 गलत  है,  आप  पुन  जा  कर  वक्तव्य  दीजिए  |

 शमी  मृ  लिमये :  मेरा  प्वाइंट  प्राण
 आहर  है।  इन्होने  जो  लिख  कर  बाप  को  दिया
 है  यही  पढें ।  झोर  बातें  इन को  नहीं
 कहना  चाहिए  t

 अध्यक्ष  महोदय  यह  प्वाइट  श्राफ  आईं र
 ठीक  है  ।  जो  झाप  ते  लिख  कर  दिया  वही

 को  कृष्ण  जन्म  पांडे  मुझे  इस  पर
 अत्यन्त  ही  गेंद  हुआ  शौर  मैं  व्यक्तिगत  स्पष्ट-
 करण  देना  चाहता  हु  कि  कथित  आवेदन  पत्र
 पर  मेरा  हस्ताक्षर  क॒दापि  नहीं  है।  मेरा

 हस्ताक्षर  जाली  है।  मुझे  इस  झ्रावेदन  पत्र
 से  कोई  शौर  किसी  प्रकार  का  ताल्लुक  नहीं
 है  -  कुछ  माह  पूर्व  सो  बी  भाई  के  एक
 अधिकारी  मेरे  फ्लैट  पर  साए  थे  और  मुझे
 हस्ताक्षर  दिखाया  था  ।  उस  समय  ही  मैंने
 हस्ताक्षर  को  इकार  किया  था  और  कहा
 था  कि  मेरा  हस्ताक्षर  जालो  बनाया  गया
 है।  स्त्री  महोदय  के  बयान  से  मेरी  प्रतिष्ठा
 पर  घोर  घोषित  पहुँचा  है।  इस  का
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 [ste  उष्ण  दर  पांडे]
 मिराकश्ण  तथा  मुझे  संतोष  तभी  होगा  जब
 इस  की  पूरी  जांच  हो  कौर  दोषी  को  दंडित
 किया  जाय  ।
 SHRI  MOHAMMAD  TAHIR  (Pur- nea):  I  beg  to  gubmit  that  I  was  much

 shockeg  on  27th  August,  974  to  hear
 that  my  name  has  been  dragged  un-
 necessarily  while  replying  the  Star-
 red  Question  No.  730  dated  27th
 August,  974°of  the  Rajya  Sabha  and
 I  would  like  to  submit  the  following
 points  by  way  of  persona]  explana-
 tion:

 (a)  That  I  have  not  signeg  the
 allegeq  application  for  licence.

 (b)  That  my  signature  is  forged
 one.

 (c)  That  I  have  no  concern  with
 the  application  for  licence.

 @  That  I  emphatically  denied
 before  the  C.B.I.  officer  who  came
 to  me  some  months  back  to  my  flat
 for  enquiry  and  verification  of  my
 signature  and  I  asserted  that  my
 signature  is  forgeg  one.

 (९)  That  I  have  been  defamed  and
 injured  by  the  Hon’ble  Minister  for
 Commerce  as  he  unnecessarily  drag-
 ged  my  name  in  the  Rajya  Sabha
 though  as  a  matter  of  fact  I  had  al-
 ready  stateg  that  my  signature  is
 forged  one  and  by  giving  out  my
 name  in  the  other  House  I  have
 been  defamed  and  this  Howse  has
 also  been  defamed.

 fy  That  you  are  my  guardian  and
 custodian  of  the  honour  and  pres-
 tige  and  of  this  House  also  and  as  a
 guardian  I  seek  your  protection.

 I  further  submit  that  full  investiga-
 tion  be  made  into  the  matter  to  bring
 the  culprit  to  the  book  and  I  further
 adg  that  the  licence  so  granted  be  can-
 celled  forthwith.

 SHRI  HARI  KISHORE  SINGH
 (Pupri):  I  beg  to  make  a  statement
 concerning  Starred  question  No.  730  in
 the  Rajya  Sabha  on  27th  August,  974
 in  which  Shri  D.  p.  Chattopadhyaya,
 Minister  of  Commerce  mentioned  my
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 name  te  be  one  of  thote  who  have  al»
 legedly  iigned  =  memorandum  tor
 grant  of  licence  to  some  firma,

 I  most  emphatically  deny  this  and
 had  made  this  clear  to  the  CBI  offi-
 cer  who  had  come  to  enquire  in  this
 matter.  It  ig  a  very  serious  matter
 and  has  larger  implications.  Not  only
 the  dignity,  integrity  and  honour  of
 some  hon’ble  Members  at  a  stake  but
 if  things  like  this  get  currency  the
 whole  institution  of  Parliamentary
 democracy  will  be  undermined.  It  is,
 therefore,  necessary  that  the  truth
 Should  be  found  out  and  those  respon-
 sible  for  this  most  reprehensible  act
 be  punished,  whether  they  are  mem-
 bers  of  Parliament,  Ministers  or  offi-
 cers  or  businessmey,  and  their  agents.
 Unless  this  is  done  and  the  entire
 matter  is  made  public  the  doubts  cast
 On  the  fair  names  of  the  Members  shal}
 not  be  cleared  Therefore,  Sir,  I
 Most  emphatically  demand  a  Parlia-
 Mentary  probe  in  this  whole  issue

 SHRIMATI  SAVITRI  SHYAM
 (Anola):  I  beg  to  say  that  I  am  pained
 to  note  that  in  reply  to  Starred  Ques-
 tion  No  730  dated  27th  August,  974
 in  the  Rajya  Sabha,  the  Commerce
 Minister  Shri  9.  P.  Chattopadhyaya
 mentioned  my  name,  to  be  one  of  the
 signatories  toan  allegeq  memorandum
 on  the  basis  of  which  some  licence  had
 been  issued.

 Sir,  in  this  connection  I  may  tell
 that  perhaps  C.B.I.  Officer  or  someone
 had  visited  my  house  some  months
 back  and  asked  me  showing  a  memo-
 randum  that  whether  that  signature
 was  mine.  I  denieq  it  emphatically
 and  said  that  it  1s  forged  one.

 Sir,  it  is  very  un*ortunate  that  in
 spite  of  this  clear  denial,  my  name  was
 mentioned.

 Sir,  I  want  to  make  it  crysta]  clear
 that  T  have  got  no  concern  with  any
 of  such  memorandum  and  my  alleged
 signature  is  forged.  My  name  has
 unnecessarily  been  dragged.

 Sir,  you  are  the  custodien  of  the
 prestige  of  the  Members  of  this  House
 and  hence  I  will  pray  that  my  name
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 should  be  dropped  and  after  the  en-
 quiry  the  culprit  who  forged  the  aig-
 nature  should  be  taken  to  task.

 कुमारी  कमला  कुमारी  (पाला मऊ)
 माननीय  भ्रध्यक्ष  महोदय,  कल  दिनांक  27-8-
 74  को  मुझ  ज्ञात  हुआ  कि  वाणिज्य  मत्ती  ने  राज्य
 सभा  में  कुछ  फर्मों  को  लाइसेंस  देने  की  बाबत
 तारांकित  प्रश्न  के  उत्तर  मे  कहा  है  कि  आवेदन
 प्रत्य  में  मेरा  कथित  हस्ताक्षर  है  कौर  इसकी
 जाच  पड़ताल  हो  रही  है  1  मुझे  इस  पर  अत्यन्त

 दुख  है  और  व्यक्तिगत  स्पष्टीकरण  देना
 चाहती  ह  (2)  कथित  भ्रावेदन  पत्र  पर  मेरा
 हस्ताक्षर  कदापि  नही  है।  (2)  मेरा  हस्ताक्षर
 जाली  है।  (3)  मुझे  आवेदन  पल्  से  कोई
 सम्बन्ध  नही  है।  (4)  कुछ  माह  पुर्व  सी०
 बी०  झाई०  के  दो  भ्रमणकारी  रात  लगभग  0  00
 बजे  मेरे  घर  पर  जाये  और  उन्होने  मेरे  हस्ताक्षर
 दिखाए  ।  मैंने  उस  हत्ताक्षर  के  सम्बन्ध  में
 कहा  कि  यह  मेरे  हस्ताक्षर  नहीं  है।  तथा  साफ
 शब्दों  में  मैंने  इन्कार  किया  कि  मे

 हस्ताक्षर  जाली  किए  गए  है  ।

 स्त्री  के  बयान  से  मेरी  प्रतिष्ठा  पर  घोर
 आराघात  पहुचाया  गया  है  भोर  हमारे  सम्मान
 का  कोई  भी  रियाल  नहीं  किया  गया  है  ।

 इसलिए  धाप  में  निवेदन  है  कि  झगर  इस

 तरह  से  क्सी  भी  पालियामेंट  मेम्बर  के  सम्मान
 को  घोर  भाषा  सदन  में  पहुचाया  जाता  है  तो

 यह  बहुत  ही  प्रम मान जनक  बात  होती  है  ।

 साथ  ही  इसका  निराकरण  तभी  ही  हो  सकता

 है  जब  ि  इस  की  पुरी  जाच-पडताल  हो  और
 साथ  ही  यदि  कोई  व्यक्ति  ऐसा  करता  है,  किसी
 सद  सदस्य  पर  किसी  तरह  का  लाछन  लगाता

 हू  तो  उस  को  घोर  दण्ड  दिया  जाए

 की  भंग  उनके:  (सहला)  प्रत्यक्ष

 महोदय,  कल  दिनाक  27-8-74  को  मुझे
 शाति  हुआ  है  कि  वाणिज्य  मत्ती  ने  राज्य  सभा

 %  कुछ  फर्मों  को  लाइसेंस  देते  की  बाबत

 तारांकित  प्रीत  के  उसर  में  कहा  है  कि  झा वंदन

 फ्ल  में  सेरा  कथित  हस्ताक्षर  है  प्रौढ़  इस  की

 Question  of
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 जाज-पाताल  हो  रही  है।  मुझे  इस  पर  अत्यन्त'

 दुख  है  प्रो  व्यक्तिगत  स्पष्टीकरण  देना  चाहता
 ह्  (a)  कथित  अ्राबेदन  पत्र  पर  मेरा
 हस्ताक्षर  कदापि  नही  है।  (2)  मेरा  हस्ताक्षर
 जाली  है।  (3)  मुझे  आवेदन  पत्र  से  कोई
 सम्बन्ध  नही  है  ।  (4)  कुछ  माह  पूर्व  सी०  बी०
 भाई  के  दो  भ्रमणकारी  रात  लगभग  L0  बजे
 जाये  थे  ओर  मुझे  हस्ताक्षर  दिखाये  तो  उस
 समय भी  मैंने  हस्ताक्षर  से  इकार  किया  था  और
 कहा  था  कि  मेरा  हस्ताक्षर  जाली  बनाया  गया
 है।  (5)  मन्नी के बयान के  बयान  से  मेरी  प्रतिष्ठा  पर
 घोर  अ्राघात  पहुचा  है।  (6)  इसका  निरा
 करण  तथा  सतोष  तभी  होगा  जब  इस  की
 जाच  हो  तथा  दोषी  को  दण्डित  किया  जाए  '

 SHRI  INDER  J.  MALHOTRA
 (Jammu):  In  all  seriousness,  I  would
 like  to  submit  most  humbly  at  the
 very  outset  that  I  have  got  nothing  to
 do  with  the  document  which  35  under
 discuss  on  In  fact,  ४  I  can  recall  cor-
 rectly,  about  four  months  back,  two
 officials  of  the  CBI  came  to  my  resi-
 dence,  they  showed  me  a  document
 in  which  along  with  the  names  of  other
 Members,  my  name  was  also  written.
 Those  officers  wanted  to  know  whe-
 ther  those  weie  my  signatures  I
 immediately  showed  them  the  other
 papers  where  I  had  put  my  signatures
 only  a  few  minutes  before  and  placed
 those  papers  before  the  officers  The
 style  qn  which  my  name  was  written
 on  that  document  wag  entirely  differ-
 ent  from  my  usual  way  or  normal  way
 of  Signing  pans

 I  am  really  pained  at  one  or  two
 points,  particularly  at  the  way  tins
 matter  has  been  answereq  and  this
 matter  has  bee,  brought  up  in  the
 other  House  Ag  Shi:  Vajpayee  and
 Shri  Shyamnandan  Mishra  wanted  to
 know  from  Government,  who  asked
 the  CBI  to  gu  to  the  Membets  to  verify
 er  ascertain  whether  those  Members
 had  signed  that  document  or  not?  If
 the  Min  sty  of  Commerce  or  the  Min-
 ister  of  Coramerce  had  asked  the  CBI
 officers  to  go  and  verify  from
 Members,  then  it  was  the  duty  of  the
 hon  Minister  ta  have  placed  the  entire
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 facts  before  this  House  or  to  the  other
 use.

 It  is  really  very  unfortunate,  and T  am  really  pained  to  make  these
 submissions.

 In  spite  of  the  fact  that  the  Govern-
 ment  knew  that  the  CBI  officers  had
 made  enquiries  and  had  made  veriti-
 cation,  what  was  the  need  for  hiding those  facts  from  the  other  House  when
 the  answer  was  given?

 Therefore,  I  would  very  humbly submit  to  you  and  through  you  to
 this  House  that  we  must  take  a  very serious  note  of  this.  As  has  been
 demanded  by  other  hon.  members,  I
 would  also  like  to  place  my  demand
 before  the  House  that  a  Special  Par-
 jiamentary  Committee  be  constituted
 tc  go  into  the  entire  episode  and  then
 come  out  with  a  report  before  this
 House  so  that  the  names  of  those
 members  whose  signatures  have  been
 forged  and  who  are  being  maligned
 without  any  reasoy,  or  for  any  mistake
 or  act  done  by  them,  are  absolutely
 cleared  and  placed  before  this  House
 and  the  country.

 SHRI  5  C  BESRA  (Dumka):  Mr.
 Speaker,  Sir,  I  beg  to  say  that  I  am
 pained  to  note  that  in  reply  to  Starred
 Question  No.  730  dated  27th  August,
 73974  in  the  Rajyg  Sabha,  the  Com-
 merce  M-iister,  Shri  D.  क,  Chatto-
 padhyaya,  mentioned  my  name  to  be
 one  of  the  ‘ignitories  on  an  alleged
 memorandum  on  the  basis  of  which
 some  licence  had  been  issued

 In  this  connection,  I  may  say  that
 one  CBI  officer  had  visited  mv  hourc
 some  months,  back  and  asked  me  show-
 ing  a  memnrandum  whether  that  si.
 nature  was  mre  TT  demed  it  emphu-
 tically  und  said  that  this  was  a  forged
 one.

 It  is  very  unfortunate  that  in  spite
 of  this  clear  knowledge,  the  hon.
 Commerce  Minister  hag  mentioned  my
 name.

 T  want  to  ही  ke  it  crv-tal  clear  that
 I  have  got  no  concern  with  any  of
 such  Memorandum  and  my  alleged
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 signature  is  forged.  My  name  hag  un-
 necessarily  been  dragged.

 Sir,  you  are  the  custodian  of  the
 prestige  of  the  member  of  this  House
 and  hence  I  pray  that  my  name  should
 be  dropped  for  ever  ang  after  due
 inquiry  the  culprit  who  forged  the
 signature  should  be  taken  to  task.

 st  wr  तोलानी  (हाथरस)  माननीय
 अध्यक्ष  महोदय,  में  कभी  उपस्थित  नहीं  था,
 इस  के  लिए  क्षमा  चाहता  हूं  मेरे  पेट  में  दर्द
 हो  रहा  था,  इस  किशत  नहीं  आ  पाया  था  ।

 मैं  आप  की  सेवा  में  निवेदन  करना
 चाहता  हूं-कल  दिनाक  27-8-74  को  मुझे
 ज्ञात  हुआ  कि  वाणिज्य  मंत्री  ने  राज्य  सभा'  में
 कुछ  फर्मों  को  लाइसेस  देने  के  बाबा  तारांकित
 प्रश्न  के  उत्तर  में  कहा  है  कि  भ्रावेदन  पत्त  में  मेरा
 कथित  हस्ताक्षर  है  और  इस  की  जांच
 पड़ताल  हो  रही  है  ।  मुझे  इस  पर  अत्यन्त  दुख  है
 और  व्यक्तिगत  स्पष्टीकरण  देना  चाहता  हूं
 कथित  आवेदन  पच  पर  मेरा  हस्ताक्षर  कदापि
 नही  है  ।  मेरा  हस्ताक्षर  जाली  है  ।  मुझे  आ्रावेदन
 पत्र  से  कोई  सम्बन्ध  नहीं  है।  कुछ  माह  पूर्व
 सी०  बी०  ग्राम  के  दो  भ्रमणकारी  रात  लगभग
 0  बजे  आये  ये  झोर  मुझे  हस्ताक्षर  दिखाए  तो

 उस  समय  भी  मेने  हस्ताक्षर  से  इन्कार  किया
 था ओर  कहा  था  कि  मेरा  हस्ताक्षर  जाली  बनाया
 गया  है।  स्त्री  के  बयान  से  मेरी  प्रतिसेष्ठा  पर
 घोर  ब्रा घात  पहुचा  है  ।  टस  का  निराकरण  तथ
 तोप  तभी  होगा  जब  दस  की  जाच  हो  तथा
 दादी  को  बण्डल  किया  जाए।

 श्री  चीजों  आ  (सहरसा)  माननीय
 अध्यक्ष  महोदय,  वारा किल  प्रण  सं०  730
 दिनांक  27-8-74  के  उत्तर  के  क्रम  में
 वाणिज्य  मारी  श्री  डी०  पी०  चट्टोपाध्याय  ने  कल
 अन्य  संसद  सदस्यों  के  साथ  मेर  नाम  का  भी
 जो  उल्लेख  राज्य  सभा  में  किया  ,  उस  प्रसंग
 में  मेरा  निवेदन  है  कि  किसी  फर्म  के  लाइसेंस  के

 लिए  उस के  भ्रावेदन  पत्र  पर  न  तो  मैंने  हस्ताक्षर
 फिया  है  जौर  न  उस  से  मेरा  किसी  तरह  का

 ताल्लुक  है।
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 4.00  hrs.

 कुछ  माह  पु  जब  मेरे  निवास  स्थान  पर

 सी०  बी०  भाई  के  दो  अफसर  इस  प्रसंग  में

 जांच  पडताल  करने  आए  तो  मैं  ग्राह्यं  चकित
 हो  गया  |  उनसे  मैंने  स्पष्टत:  कहा  कि  इसपर  मेरे

 हस्ताक्षर  नहीं  है  । और  जिस  तरह  से  मे  साधा र-
 णत्तया  अपना  हस्ताक्षर  करता  हूं  उससे  एकदम
 भिन्न  वह  हस्ताक्षर  भी  थे।  मैंने  अपने  अलग

 हस्ताक्षर  भी  वहाँ  किए  और  उन  लोगों  ने  कहा
 इससे  भिन्न  वह  हस्ताक्षर  हैं  ।  मुझे  उस  कम्पनी

 से  जिसके  नाम  से  लाइसेंस  के  लिए  दरख्वास्त

 थी  किसी  तरह  का  कोई  सम्पर्क  नहीं  है  |  ऐसी
 स्थिति  में  राज्य  सभा  में  मेरे  नाम  की  चर्चा  कर

 मैं  समझता  हूं  मेरे  प्रति  अन्याय  किया  गया  है  ।

 अतः  मेरा  श्राग्रह  है  कि  मेरे  इस  व्यक्तिगत

 स्पष्टीकरण  को  स्वीकार  कर  मेरे  प्रति  न्याय

 करने  की  कृपा  की  जाए  ताकि  मेरी  प्रतिष्ठा

 की  रक्षा  हो  सके  |

 अध्यक्ष  महोदय,  साथ  ही  मेरा  निवेदन  यह
 भी  ह  क्रि  हमें  तभी  संतोष  होग।  जब  इस  विषय

 की  पुरी  छान-बीन  की  जाए  और  पुरी  छात-बीन

 करके  जो  दरअसल  दोषी  है  उसे  दण्डित  किया

 जाए  ।  तभी  हमको  संतोष  होगा  और  खुशी  होगी
 और  इस  सदन  की  गरिमा  तथा  मर्यादा  की  भी

 रक्षा  हो  सकेगी  जिसके  आप  संरक्षक  है।
 तो  इसकी  पूरी  तरह  से  छान  बीन  की  जानी

 चाहिए,  यही  मेरा  आपसे  विनीत  आग्रह  है

 MR.  SPEAKER:  I  have  heard  those
 Members  who  gave  the  motions;  I
 have  heard  those  Members  who  are
 involved.  Now,  I  will  allow  the  Min-
 ister  and  then  I  will  allow  a  debate,
 net  today,  but  I  will  consider  under
 what  rule  this  should  come.

 I  have  allowed  those  Members  who
 Zave  the  motions.  Now,  I  will  allow
 the  Minister.  I  will  let  you  k:ow
 later  on,  what  procedure  I  will  follow.
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 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय.
 मैं  केवल  एक  मिनट  चाहता  हूं  -  आप  मुझेसुन
 लें  |

 MR.  SPEAKER:  विल्कुल  नहीं  सुन  गां  ।
 आपको  फुनगा  तो  दूसरों  को  सुनना  पड़ेगा

 I  am  not  allewing  you.  Kindly  sit
 down.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  Sir,  at  the  very  out-
 set,  I  would  like  to  humbly  submit  on
 my  behalf  and  on  behalf  of  my  senicr
 colleague,  Prof.  Chattopadhyaya

 SHRI  ATAL  BIHARI  VAJPAYEE:
 How  can  you  do  that?

 MR.  SPEAKER:  You  can  speak  on
 behalf  of  the  Government.

 SHRI  A.  C.  GEORGE:  At  the  outset,
 may  I  humbly  submit  on  behalf  of
 the  Government  that  we  feel  extreme-
 ly  pained  to  have  hurt  the  feelings
 07  this  august  House,  especially  ihe
 members  whose  names  were  mention-
 in  reply  to  Question  730  in  the  Rajya
 Sabha  yesterday.  If  you  bear  witi2
 me  for  a  moment,  I  am  sure  you  will
 appreciate  that  this  was  unintentional.
 As  I  said,  the  question  asked  was:
 “what  were  the  names  of  the  MPs
 who  had  allegedly  signed  the  repre-
 sentation  referred  to  in  the  Blitz
 daieq  30th  March,  974  and  the  date
 on  which  it  wag  received  in  the  min-
 istry”.  In  reply,  we  reiterated  that
 when  the  news  item  published  in  the
 Blitz  came  to  Government’s  notice,  a
 secret  verification  through  the  C3
 was  initiated.  Once  a  question  is
 admitted  in  a  clear  and  unambiguous
 manner  and  the  ward  “alleged”  is
 there,  we  take  it  that  it  is  a  direction
 from  the  Chair  for  the  minister  to
 answer  unambiguously.  We  wceuld
 otherwise  have  been  running  the  risk
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 of  the  opposition  accusing  us  that  we
 were  trying  to  protect  these  members.
 They  wul  say,  “We  are  only  asking
 for  names  of  MPs  who  have  allege  ily
 put  their  signatures”.  That  is  why  in
 deference  to  the  Heuse  and  consider-
 ing  ii  as  a  direction  from  the  Chair,
 these  names  were  given  out  and  we
 never  meant  it  as  an  insult  to  the
 members.

 SHRI  SHYAMNANDAN  MISIIRA:
 We  could  have  taken  the  plea  of  pub-
 lic  interest.

 SHRI  A.  C.  GEORGE:  If  you  go
 through  the  replies  further,  you  will
 see  that  my  senior  colleague  has  made
 it  amply  clear  more  than  three  times,
 that  after  this  complaint  was  brouyht
 to  our  notice,  our  norma}!  presumption
 would  be  that  the  signatures  on  this
 representation  were  not  genuine,  wie
 less  anything  to  the  contrary  came  to
 light.  It  was  made  clear  in  the  other
 House  itself  that  as  5000  as  the  news
 item  came  in  the  press  and  there  was
 an  air  of  suspicion,  from  that  moment
 ‘we  presumed  that  the  signatures  were
 not  genuine,  because  we  cousider  the
 members’  honour  as  important  as  any-
 one  else  would  consider  it.  Ag  soon
 as  this  news  item  was  brought  to  our
 notice,  immediately  the  matter  was
 refeired  to  the  CBI  for  verification.
 It  was  a  matter  for  quiet  and  discreet
 verification  because  the  names  involv-
 ed  were  those  of  2  hon.  membeis.
 Sir,  in  matters  of  signature  you  and
 I  are  not  experts  Naturally  exper-
 tise  was  needed  and  here  was  a  s:tua-
 tion  ‘or  making  some  quiet  and  dis-
 creet  verification.

 SHRI  VASANT  SATHE  (Akola’:
 What  was  the  report  of  the  CBI?

 SHRI  A.  0.  GEORGE:  The  most
 imeortant  fact  relevant  to  the  situa-
 tion  is,  till  the  hon.  Members  declared
 in  their  own  handwriting.  we  did  nol.
 have  any  interim  or

 ae
 report  from

 the  CBI.  Only  when  this  question
 came  up  we  asked  for  the  names  and
 only  when  8  members  yesterday  and
 {wo  members  today,  if  I  remember
 correct...

 SHRI  C.  M.  STEPHEN:  Are  we  to
 take  it  that  you  did  not  have  the  re-

 Presentation  before  you  when  you
 reported  the  matter  to  the  CBI?

 SHRI  A  C.  GEORGE:  You  must
 éppreciate  that  this  representation  waa
 submitted  on  the  23rd  November  1972.
 In  the  Ministry  we  get  so  many  -epre-
 sentations.

 st  कृष्ण  ठद्  पिंड  (खली ला बाद)  :
 अध्यक्ष  महोदय,  मेरा  पोइंट  ग्राफ  भीतर  है।
 इन्होंने  सी०  बी०  भाई  को  हमक्वायरी  करने
 के  लिए  इसे  सौंप  दिया  t  लेकिन  जब  उत्तर
 इन्होंने  कल  दिया  राज्य  सभा  में  उस  वक्त
 इन्होने  नहीं  पूछा  कि  सी०  बी०  भाई  वालों
 ने  क्या  हम  से  पूछा  कर  जाच  की  है  हम  लोगों
 ने  जब  कहा  कि  हमारे  हस्ताक्षर  फर्जी  हैं  इस
 के  बाद  भी  इन्होने  उत्तर  दिया  है  ।  प्रश्न  यह  है  ।

 MR.  SPEAKER:  This  is  not  a  point
 uf  order.

 SHRI  A.  C.  GEORGE:  I  am  only
 pointing  out  two  facts—one  was
 :uuctly  abiding  by  the  spirit  and
 letter  of  the  question  asked  and,  sec-
 oudly,  we  were  going  on  the  basis  of
 the  u.formation  available  with  us.  All
 the  same,  us  I  pointed  out  in  the
 begining,  since  this  hag  hurt  the
 feelings  of  the  House,  on  behalf  of  the
 Gcuvernment  I  feel  sorry  and  I  express
 iny  regret,

 श्री  मधु  लिमये :  सोरी  क्यों,  जब  तक
 इन्वेस्टिगेशन  पूरा  न  हो।

 MR  SPEAKER:  We  will  continue
 thr,  debate  on  some  other  day.  In  the
 meanwhile,  I  will  try  to  find  out  what
 should  be  the  procedure.  Personally,
 I  fec!  it  is  a  very  important  subject
 cver  which  we  must  apply  our  mind
 ang  settle  down  certain  procedures.
 Now  the  rule  is  that  when  ७७९  mem-
 ber  makes  an  allegation  against  ano-
 the;  member,  he  should  give  notice  to
 the  other  member.  If  some  people  go
 to  the  extent  of  getting  even  forged
 or  fictitious  signatures,  we  have  jo  go
 into  the  matter  thoroughly.  We  should
 not  only  consider  the  present  case  in
 jts  proper  perspective  and  consider
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 what  action  should  be  taken  about  it
 but  also  see,  if  such  eases  occur  and
 the  Minister  is  in  possession  of  ce--
 tain  facts,  whether  it  is  not  necessary
 that  he  should  either  ask  for  informa-
 won  from  the  member  or  at  least  con-
 vey  to  the  Speaker  that  somc  members
 are  involved  Sike  this  and  ask  for  his
 dircetions.  ‘These  are  the  various
 issues  over  which  we  can  have  some
 v.ews  I  cannot  give  any  off  hand
 iulmg  at  present  We  wil  take  up
 this  subject  uzain  some  other  day.
 We  will  consider  by  that  time  what
 proccdure  should  be  adopted.

 SHRI  SEZHIYAN
 Even  regarding  the

 (Kumbakonam):
 procedure  we

 have  not  yet  heard  the  Minister
 concerned,  namely,  Prof  Chatto-
 padhiyaya.  Only  the  Deputy  Minister
 has  repheg  to  the  points.

 SHRI  A  C  GEORGE:  Even  yester-
 day  meht  it  was  made  plain  that  Prof.
 Chattopadhyaya  has  to  go  to  Iran  on
 a  mission,  of  national  insportance.

 SHRI  SHYAMNANDAN  MISHRA:
 The  hon  Minister  has  not  told  us  two
 things  which  would  be  very  material
 fer  yeur  consideratim  =  The  point  that
 we  have  submitted  is  that  certain  .n-
 #rmation,  the  denial  of  the  Members,
 wus  withhelg  from  the  Heuse  and  the
 confirmation  of  the  information  was
 aiso  withheld  from  the  House.

 श्री  झील  बिहारी  बाजपेयी  :  पअ्रध्यक्ष

 महोदय,  कल  राज्य  सभा  में  सवेरे  मामला

 उठा,  कौर  मेम्बरों  के  नाम  सारे  पड  कर  बताए

 गए  ।  शौर  फिर  मंत्री  महोदय  को  कहा  गया  कि

 शाम  को  बथान  ई  |  लेकिल  शाम  का  जो  बयान

 है  उस  में  भी  मीर  बी०  माई  ने  इन  मेम्बरों
 से  सम्पर्क  किया,  इन  मेम्बरों  न ेमता  किया  कि

 हमारे  दस्तखत  नहीं  है,  जिलो  दस्तखत  है

 यह  बात  हाउस  में  नही  बतायी  गई  t  इसका  कोई

 जबाब  है  इन  केपास”

 की  सल्लू  जिससे:  इस  से  पहले  जो  मंत्रों
 महोदय  का  शाम  का  बयान  है  उसमें  से  दा
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 वाक्य  आपके  सामने  रखना  चाहता  हूं  इन्होंने
 कहा  है  कि:

 “Madam  Vice-Chairman,  during
 Question  Hour  today  I  had  stated  in
 reply  tu  suplementaries  arising  out
 of  Starred  Question  No.  730  about
 @  lepresentation  received  by  the
 Mimstry  of  Commerce  on  23209  Nov-
 ember,  972  allegedly  bearing  the
 sitnature  of  2]  hon.  Members  of
 Pailiament  that  the  matter  wag  gtill
 under  verification  and  that  our  nor-
 ma!  presumption  would  be  that  the
 signatures  on  this  representation
 were  not  genu'ne  unless  anything
 to  the  contrary  came  to  light”

 ae  ऐवार्ड  प्री पोजीशन  है  1  अगर  मेरे  सिगनेचर
 से  कोई  पत्र  जाता  है  जब  तक  में  डिनाई  नहीं
 करता  हूं  तो  हु  प्रीपोक्टरस  प्रीजम्पशन  कंसे  ?

 इसका  मतलब  तो  यह  हुआ  कि  उनको  मालूम
 हो  गया  था  कि  सी  ०बी  कराई  के  सामने  उन्होने
 डिनाई  किया  था।  झगर  मालूम  हो  गया  था  तो

 यह  जानकारी  राज्य  सभा  के  सामने  लागी

 चाहिए  थी  ।  झागे  कहते  है:

 “I  would  lke  to  reiterate  that  till
 tne  process  of  verification  and  con-
 firmation  is  completed,  I  would
 maintain  my  presumption  that  the
 alleged  signatures  of  the  other  hon.
 Members  are  also  not  genuine.”

 जब  तक  चह  डिनाई  नही  करते  हैं  तब  तक

 प्रीजम्पशन  कैसा?  डिनाई  किया  तो  प्रीजम्पशन

 ठीक  है।  जिन्होंने  डिनाई  नहीं  किया  उन

 के  बारे  में  मंत्री  महोदय  ने  कहा  है  कि  हमारा
 प्री जम्प शन  है।  इसका  साफ  जवाब  दिलाइये  ।

 SHRI  A.  C  GEORGE:  I*  is  verv
 vicar  that  after  this  news  tem  appear-
 ed  m  the  Bhtz  Weckly  of  30th  March,
 974  and,  after  it  was  referred  to  the
 CBI  in  the  case  of  the  hon.  Members
 of  Parliament,  we  have  to  presume
 that  this  is  the  position.  That  is  why
 he  hay  said  that.
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 श्री  शंकर  दयाल  सिंह  (चतरा)  :  अध्यक्ष

 महोदय,  इस  मामले  को  दूसरे  दिन  के  लिये

 नहीं  टाला  जाय  बल्कि  आज  ही  ज्यादा  देर

 तक  बढ  कर  इस  मामले  को  समाप्त  करे

 “इसकी  गम्भीरता  को  देखते  हुए  |

 MR.  SPEAKER:  Papers  to  be  laid.

 4.9  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Review  and  Anual  Report  of  Hin-
 dustan  Cables  Ltd.  for  ‘1972-73  and
 Annual  Report  of  Controller  General
 of  Patents,  Designs  and  Trade  Marks
 for  1973-74,

 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  INDUSTRIAL  DEVE-
 ‘LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  Sir,  on  behalf  of  Shri  C.
 Subramaniam,  I  beg  to  lay  on  ihe

 “Table—

 (l)  A  copy  each  of  the  following
 ‘papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 €]9A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 ‘on  the  working  of  the  Hindustan
 Cables  Limited,  for  the  year  1972-

 “73,

 (ii)  Annual  Report  of  the  Hin-
 dustan  Cables  Limited,  for  ithe
 year  1972-73,  along  with  the  Audit-
 ed  Accounts  and  the  comments

 ef  the  Comptroller  ang  Auditor
 General  thereon.

 {Placed
 8313/74].

 in  Library.  See  No.  LT-

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Controller  General  of  Patents,  Des-
 igns  and  Trade  Marks  for  the  year
 1973-74,  under  section  55  of  the
 Patents  Act,  1970.  [Placed  in  Li-
 brary.  See  No.  LT-834/74].
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 QUESTION  OF  PRIVILEGE—conid.
 CERTAIN  STATEMENTS  MADE  BY  THE  MIN-
 ISTER  OF  COMMERCE  IN  RaJya  SABHA  RE.
 ALLEGED  SIGNATURES  OF  SOME  M.PS.  ON
 A  REPRESENTATION  FOR  ISSUE  OF

 LICENCES.
 THE  MINISTER  OF  RAILWAYS

 {SHRI  L.  N.  MISHRA):  Sir,  I  want
 to  give  a  personal  explanation.  (In-
 terruptions)

 अध्यक्ष  सही दय  :  इन  का  कहना  है  कि

 मेरा  नाम  इन्होंने  वार-वार  लिया  है  इसलिये
 मैं  पर्सनल  ऐंक्सप्लेनेशन  देना  चाहता  हु

 SHRI  MADHU  LIMAYE  (Banka):
 Have  you  read  and  approved  it,  Sir?

 अध्यक्ष  महिला  :  आप  मुझे  लिख  कर
 भेज  दीजिये  क्योंकि  प्रोसीजर  यह  है  कि

 I  must  get  a  copy  of  that.

 SHERI  L.  N.  MISHRA:  Because  my
 name  has  been  brought  in  the  discus-
 sion....

 MR.  SPEAKER:  On  the  spct  also  you
 can  give,  because  the  matter  was  rais-
 ed  today.

 श्री  अटल  बिहारी  बाजपेयी  हवा  पय:

 पहले  शाप  ने  कहा  कि  लिख  कर  दे  दीजिये

 कौर  अभी  श्राप  कहते  हैं  कि  एक्सप्लानेशन
 दे  दीजिये।  इतनी  जल्दी  तो  मत  बद लिये

 MR.  SPEAKER:  Because  allegations
 have  been  made,  he  has  the  right  io
 reply.  He  can  reply  on  the  spot.  But
 if  he  wants  to  be  more  careful,  then
 he  can  give  in  writing.  It  is  upto  him.

 SHRI  L.  N.  MISHRA:  Mr.  Speaker,
 Sir,  since  my  name  has  been  mention-
 ed,  I  would  like  to  make  a  brief  state-
 ment  by  way  of  sersonal  explanativa.
 ३  recollect  having  received  a  letter
 purporting  to  bear  the  signatures  of  a
 nuraber  of  MPs  Whey  I  was  in  charge
 of  the  ‘ormer  Ministry  of  Foreign
 Trade.  As  far  as  I  remember,  I  passed
 ox  the  letter  to  the  cfficer  concerned
 in  the  norma}  course  of  business.  2४०
 crder  was  passed  by  me,  nor  anv
 licence  was  issued  during  the  period


